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RESOLUTION RE SAFEGUARDS
. AGAINST PARLIAMENTARY DEMO-

CRACY AND AUTONOMY OF
STATES BEING WEAKENED BY
THE  UNION GOVERNMENT—
contd.

SHRI BHUPESH GUPTA:  Sir, you

will have noted. 1 hope I have not lost
my time.

Now, Mr. Vice-Chairman, how does
the Governor say such a thing? Which
provision in the Constitution authorises
the Government to make a  slatement
“The Government in order to be stable
must have a substantial majority or a
fairly substantial majorityT It is possi-
ble for a Government to continue for the
entire tenure of five years with a majority
of one or two so long as that majority
is a majority, and certainly nobody would
question it if the policies arz also ia ad-
dition good. Why did Mr. Gopala Reddy
go into this kind of political exercise, be-
yond the scope of his employment and
terms of reference, if there are any, to
make a suggestion of this kind in regard to
UP.? At the same time, I must say
that the Samyuktha Vidhayak Dal aad a
majority thzre of 40 or <0, and in the
present case it is not a question of a sub-
stantial majority even, Now, this is the
kind of the Governor’s report, it is none
of the Governor’s job to make ~uch re-
marks. In Kerala, we continued for 27
months in 1957-—1959—the Communist
Government T have in mind; a Govern-
ment with a majority of two—and we
gave a stable Government and a popalar
Government which had to be dissolved by
8 Presidential intervention because there
was no other way by which the Govern-
ment could be get rid of by the Cenue.
Therefore, he is wrong.

Now, what has he done? Iere you see:
When the U.P. Assembly was suspendcd,
the Ministry was dissolved, r.” Charan
Singh was the Chief Minister. He zould

have been asked to continue &8 a care-
taker Government,

" SHRI ARJUN ARORA (Uttar
Hesh): Mow lono?

Pra-
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SHRI BHUPESH GUPTA: He could
have been asked. You do not talk aboug
it. He could have been asked to fune-
tion as a caretaker Government and thea
the Governor could have given, according
to his own logic, instructions or advice
for mid-term elections. It js possible to
hold mid-term elections with a carctaker
Government. In fact, it does happen,
General electiong take place with  the
Congress Party in office. Why could this
thing not be done in U.P.? Suppose the
Governor—I take it for argument’s sake—
wants more stability that way? No, he
did not do so. He suspended the Asseme
bly so that Mr. C. B. Gupta and the
Congress could get a chance to win over
some people by methods of bribery and
corruption and all kinds of wings  ia
order to ask for the revival or thé
reactivisation of the Assembly so that the
Congress could be restored. This trio-
kery is well known and that has been done,
Ther.fore I say this. I hope all the parties
there in U.P., non-Congress parties, what-
ever their differences, will not allow the
Congress to come back. They sbhould
either settle their troubles aver the lead.r.
ship of the Samykta Vidhayok Dal and
get back to reviving the Assemrly or they
should force the Centre to dissolve the
Assembly and go in for mid torm cleo
tions. The great people of UP had not
rejected and ousted the Congress only to
have it brought back in the shamefut
manner in which Governor Gopala Reddy,
on the instruction of the Centre, 1s trying
to do. (Interruptions). Therefore, here

again violation of Constitutional principleg
is there.

3

Take the case of Bihar. There, the
Government was  formed—how? The
Soshit Dal with a membership of 17 or 18
was asked to form the Government on the
assurance given by the Congress Party that
that party would support the Guvernmont,
The Congress Party troded in the wings
instead of coming to the centre of the
stage. And even for installing Mr. B. P,
Mandal they had to take to subtetuge or
a kind of fake election of a gentleman,
Mr. Singh, whom I call a stepney Chief
Minister, somehow or other to can y on
the ramshackle vehicle of the S~ hit Dal
alliance so that taking advaniac nf that
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Mr. Mandal could be brought in. Here
also there should be an amendment to the
Constitution or to other relevant provi-
sions; otherwise, this kind of trickery will
go on. The gentleman having been elected
to the Lok Sabha did not come there. He
remained there for intrigues and for indul-
ging in political corruption and sold him-
self and sold his conscience to the Congres
Party, and the Congress Party went in for
him, What I am complaining here is that
the Constitution was abused, that the con-
stitutional authority was abused and the
Centre did nothing of the kind. Mr.
Sudhanshu, the Congress Speaker of the
Bihar Assembly, has criticised it. Even Mr,
Chavan, who is never tired of doing such
things, is hard put to defending what has
been done in Bihar. He is shying like a
newly-wedded woman. He is shying away
from this kind of thing at the very sug-
gestion of something wrong having been
‘done. That is Mr. Chavan. You can under-
stand it,

THE VICE-CHAIRMAN
AKBAR ALI KHAN): Now finish.

SHRI BHUPESH GUPTA: I am fini-
shing. You must deduct the other time that
is lost. Therefore, I have some suggestions
to offer. The States should have larger
autonomy. Today we have reached a stage
where you cannot think of ons party rul-
ing the Centre and the States. In fact we
are reaching a stage when the Centre may
not be ruled by one party at all. Re-
actionaries are already talking in terms of
having a coalition at the Centre. In fact,
Indian monopolists and others have come
to the conclusion that they cannot rely on
a single party rule in order to maintain
their monopoly raj. ‘Therefore, they are
thinking in terms of a coalition so that
the Congress Party and all the reactionary
parties in the Opposition combine in order
to produce a coaliion Government at the
Centre. (Interruption by Shri Sheel Bhadra
Yajee). As far as Mr. Sheel Bhadra Yajee
is concerned, he is available for any com-

bination.

st fam mER AR
ety (wea sRw): o W2 AT E,
wiE g
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SHRI BHUPESH GUPTA: Yes, ho i
not a woman, I agree. Mr. Sheel Bhadra
Yajee is available.

A ek g (fagre): AT A
wq Ay arfgd, SaEw w1 A
Frgfaeet &1 @ | |

SHRI BHUPESH GUPTA: I am not
going to be provoked by you. As far as
you are concerned you will sell to any-
body. You will sell to us if we can offer
to you a better post.

SHRI SHEEL BHADRA YAJEE: Do
not talk rubbish,

SHRI BHUPESH GUPTA: Good man
you are. You have established a record
of changing parties. I do not shink if any-
body else has changed 14 parties.

SHRI SHEEL BHADRA YAJEE: You
are wrong. I have never changed parties.
1 was always in the Congress. Do not talk
rubbish,

SHRI BHUPESH GUPTA: My party
will not admit you, my asteemed friend.

THE VICE-CHAIRMAN (SHR1I
AKBAR ALI KHAN): You continue.

SHRI BHUPESH GUPTA: Because you
are an indigestible political zlement as far
as good parties are concerned, no good
pary will take you. You jemain where
you are, Therefore, Mr. Vice-Chairman,
larger autonomy for the States is needed.
Not only in financial matters but also in
political matters it is very essential that
the Governors’ powers and the Centre’s
power of direction should be drastically
modified.

Sir, under our Constitution the Centre
has been given a lot of power to interfere
in the administration of a State. Now we
know the Congress is interfering for parti-
san end? After the clection they have
made it abundantly clear that their inter.
ference in State affairs is designed to help
the Congress Pary to restore even Becrepit
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leadership, like that of Atulya Ghosh,
that is their line, They have no respect
for the Constitution. Therefore, the rele-
vant provisions to which references were
made should be revised, if necessary, by
an amendment of the Constitution.

» - - v e ey e W

Apart from the fact that more power
and larger autonomy should be given to
the States, 1 think that non-Congress
Ministers, specially Chief Ministers, what-
ever their views, should come together and
develop public opinion both in their
Legislatures and outside in the country so
that the Central Government can be
forced to part with come of the power,
it has concentrated in its hands, politically
and economically.

Mr. Vice-Chairman, whereas most reso-
urces in the States are only accessible to
the Centre for being tapped, it is the State
Governments which are called upon to
carry out developmental activities, their
revenue goes away in that direction. Their
power of raising resources on their own is
very limited with the result that the State
Government have to wait on the thre-
shold of the Finance Minister and at the
doorstep of the Finance Minister of the
country. Certainly, this is neither in con-
sonance with the federal principle nor does
it help the integration of the country or

‘national integration, as you call it.

Mr. Vice-Chairman, similarly the ques-
tion of Administrative Services will have
to be gone into. The 1.A.S., the I.P.S. and
all other All-India Services, even when
their cadres are working in States, they
remain in some way under the influence
of the Centre and under their discipline.
We have seen from our experience of the
non-Congress  Governments how the
Centre tried to utilise their hold over the
All-India Services in a manner detrimen-
tal to the autonomy of the States and for
helping the Congress gains and, now,
currently in “operation topple” against the
non-Congress Governments in various
States. I know from my own experience
in West Bengal, Bihar, Uttar Pradesh and
other places, that in the case of the All-
India Service people who are posted in
these States, the Home Ministry has made

special arrangements in order to maintain
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liason with those cadres, not for the ordi-
nary common work but for pushing their
ends, for carrying on intrigues. I know for
a fact that Ministers of West Bengal and
Bihar Governments had been spied by
their Intelligence. Imstruction has gone
from the Central Intelligence to carry on
espionage and spying activity against Mr.
Jyoti Basu, Mr. Ajoy Mookherjee, Mr.
Somnath Lahiri, Mr. Biswanath Mukher«
jee and others. I will tell you my ex-
perience of one day when two Ministries
came here. I invited them to the Bengahi
Market, or whatever it is called. They like,
what is called Murkan or some such thing
wherein you stuff something. I invited Mr,
Somnath Lahiti and Mr. Harekrishna
Konar. They came with me to the shop,
Bang Bhavan. There I found four Inteld-
gence Officers whom I know very well
following them and siting next to us, Mr,
Chavan is a shameless creature. He asked
his Intelligence officers to follow the Mini-
sters so shamelessly that when they went
for having some snacks with me, they were
sitting almost next to me. 1 know them.
I identify them. Normally when they sce
me they offer me Namaste,

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALl KHAN): Maybe they were
there for their protection and security.

SHRI BHUPESH GUPTA: Yes, Sir. 1
know them. I thought you were nice but
you are not so.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): 1t
is objectionable.

SHRI BHUPESH GUPTA: Telephones
are tapped. I know instructions were sent,
because we have been in the Government.
Therefore, we know the art of it. We knew
that telephones were being tapped. I could
not even talk to the West Bengal Ministers.
Telephones were tapped insuch a manner
by the Central Government here and by
other authorities. Therefore, you can see
that this whole thing, the Administrative
Services, etc. has to be gone into, other-
wise this State autonomy becomes meaning-
less. It becomes meaningless if the Centre
maintains this fifth column tfor spying.

v
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{ may inform you, Mr. Vice-Chairmar,
when we were in Government in Kerala
jo 1957-59 we caught hold of « letter
which the 1. G. of that time had written
against the Government to some oflicers
m the Centre. The letter in original came
mto our hands, which Mr. Ajoy Ghosh
showed to Pt. Jawaharlal Nehru and Pt.

. Govind Ballabh Pant. 'They said they
would deal with it. At that time we did

z pot make the issue public. It was 1n the
- hand-writing of the officer and the conspi-
¢acy between the two, Centre and the
JState, was divulged. Mr. Govind Ballabh
Pant’s Home Ministry denied that there
ias suach 2 letey.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You should finish.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, theretore, all these things need
to be defined. I have given the examples
~of Bihar, West Bengal and other places. I
.come to Haryana. Majority was uot lost,
«But the Governor dismissed it. Now you
see various standards are being followed
according to the convenience of the Cong-
ress Party—in some places, dissolution of
the Ministry and the Assembly; in another
place, dissolution of the Ministry and sus-
pension of the Assembly; in some other
place, nothing doing, allow a stepney
Chief Minister—in Bihar—to hold the
baby till a defector and traitor is made
Council Member and given the chance to
form the Government, Manipur Assembly
was suspended so that the Congress Party
could in the meanwhile show a majority,
and once the majority went that way, im-
mediately the Assembly was revived, and
sow a Government is functioning. But the
Onposition is demanding mid-term elec-
uons. Therefore, T say to-day, Mr. Vice-
Chairman, before 1 sit down. You have
to decide whether you are interested in
parliamentry democracy or not. You have
to decide. We are all for it. (Interruption
bv Shri Sheel Bhadra Yajee) As far as
you are concerned, you do notunderstand
anything. You have to decide whether you
are in favour of it or against it. If you
think that you can condition parla-
mentary democracy to suit your ends and
only to serve your narrow partisan ends,
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you shall be ruining yourself, Not only
that, you will be ruining parliamentary
aemocracy itself and nothing will be left.
The Constitution will become a fiction
rather than a political reality of our coun-
trv. That is quite clear. Therefore, Mr.
Vice-Chairman. I think it is necessary thiat
we should d.scuss the whole matter in the
light of the experience of twenty years
especially the experience after the fourth
General Election. I, therefore, suggest: lot
the Prime Minister as leader of the Cent-
ray Government, rise above partisan consi-
derations and invite an all-party con-
ference, a conference of all the Chief
Ministers, where questions of State auto-
‘nomy and Centre-State relations can be
‘discussed de novo in order to suggest such
amenaments as are necessary to strengthem
partuamentary institutions and to reduce,
if not eliminate Central interference, and
to enlarge the autonomy of the Staies
Without that, you cannot have parlia-
mentary democracy functioning. That is
avsolutely clear. You will be having the
snadow, but the substance will be hacked
away, and ultimately we shall be left with
only the shadow of it. We o not want te
plod with the shadow while the substance
is Jost. We want to live with the substance
and avoid the shadow of it. Therefore, Mr,
Vice-Chairman, in the political life to-day
there is need for renewed agitation, renew-
ed movement, in order to reconsider as
1o in what manner Constitution has got to
be amended, what conventions shounld be
well established and laid down, how the
Centre-State relations should be shaped,
what autonomy the States should enjoy
and how much power the Centre should
have. We should accept the orinciple of
“minimum power for the Centre, maxi-
mum power for the State,” whether ia
economic matters or in political matters or
in any other matter. That is how we
should arrange the affair. I do not want
to say very much. So. I am making thig

suggestion that these things shoald be dis-
cusged.

As far as we are concerned it is quite clear
that "parlinmentary democracy cannot be
trusted in the hands of the Congress Party,
more so when it is rminning a single party
Governme~t. this kind of administration,
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here. Tt will never be safe unless the Con-
gress Party is made to sit in the Opposi-
tion, unless democratic and left forces
occupy the treasury benches and run the
Central Government. I know it is long
over due. But even so, it is necessary in
the interest of defending our democratic
movement to see that the Congress is not
m a position to defame and degrade our
parliamentary institutions, to kill democra-
¢y in the manner in which they are killing
it, so that at least something is left to
build upon and go forth. Thank you.

THE VICE-CHAIRMAN (SHRI
ARBAR ALI KHAN): Mr. Arjun Arora,

M ARAFNTC AFCOAA? © ALFAC

IT-FAMAT WP FU TF AT
qgar g fmaw a3 3 fF @ AmA
73 ¢ 30 faae sawr faq dtean
ggt AFMTE oA 15 faae
farer AT qIw Y E 50
fafre ams gaoe f&d. ...

SHRI BHUPESH GUPTA: Not thirty
minutes.

SHRI ARJUN ARORA: More

han
t‘hiny minutes.

ot faaagae AF@EET 9w
fgm: &g A af aan
38 A 99 F feggna A =
99 @ AT a1 grigrsd A faaAi &
ggrd AT g AT R Ay
T W FA darAv | Afew wme
fragt & fagda smeT o feer
sofufre A9t #1 waa< §, ag $9
SaeqT &, I9% A1 H  JEw
argav gy - - .
‘s 1 9t ) geewe Sl
o 8-l Ree (4

o & el et 3y & by

Kol 0 yaan 85 2 (A138 o |
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Irryremd (s mwEoHSt
ut): faezx  arfear gqowr ot
EE § Ag agd qfww AR AQ
Tarfewr 3 wvax g qosT &
W]

st fanagar wwETGh W
femr: s, AvaT @7 = <@
T § fer e o5 U9 gy Al ¥
frasr Gar  grafeat sy ...

SHRI BHUPESH GUPTA: I will make
it clear. It was not for your time....

ft fAIgFT wAETAw W)
fem. R ST {T FIE@L .

SHR1 BHUPESH GUPTA: I am very
sony, Mr. Chordia did not understand ¥,
He spoke for two hours; he did a good
job, But the idea was not to allow him
to fiuibuster it. ..

=t fraag T AwETas Aie-fyar

I know what you did.
qqd wel {5 wow qadE &0 ...

SHRI BHUPESH GUPTA: If Mr.
Chordia wants to speak for three hours, I
will not object. But at that particular time,
as you know, with all respect to Mr
Chordia—he is a very clever man, an
able man—wanted to fillibuster it. We
wanted to get it passed that day....

st faegare wEnE W
fgm: wifad &  fadsn &€0 f5
fm aTET w4

{(Interruptions)

U ———-

T Yindi transliteration.
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Bhupesh
Gupta, please sit down. (Interruption.) No.
more. Mr. Arjun Arora.

SHRI ARJUN ARORA: If the Com-
munist Party and the Jana Sangh stop
quarrelling, things in the country will
improve, and at least I will have an
opportunity to have my say. Thus, when
T read the words of this Resolution of
Mr. Bhadram.,. |

SHRI BHUPESH GUPTA: There will
not be the right of reply? That is all right.
You save that time.

SHRI ARJUN ARORA: When 1 read
the words of the Resolution of Mr.
Bhadram, I was inclined to support it. But
when I heard Mr. Bhadram's speech, T
wag only half inclined to support it. Now
that T have heard the outburst of Mr.
Bhupesh Gupta, 1 rise to oppose it.

SHRI BHUPESH GUPTA: But, Mr.
Vice-Chairman the fact that he is =
Congress Member determines that he
would never support it, hecause then he
~will have to leave .the Congress.

(Interruption)

SHRI ARJUN ARORA: S}, we have
in the past seen and heard of many good
causes spoilt by bad advocacy. Mr. Bhu-
pesh  Gupta s fast becoming a classic
example of a bad advocate, and that is
why in spite of having a law degree, he
could not go a court of law.

3 pM.

He had to iake resort to parliamentary
work. Even there his performance is dete-
riorating every day and his speech today
was a perfect example of dJeterioration.
There can be no objecion to the proposi-
tion that the authority of the Union Gov-
ernment should not be utilised to interfere
with the State Governments.

(Interruptions)
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SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, 1 am interested in not allow-
ing the hon. Member to pass such remarks
or criticise me. Let him criticise the
Central Government if he has the courage
to do so. Never does he criticise the Con-
gress.

1 (Interruptions) I

THE VICE-CHAIRMAN (SHRI1
AKBAR ALI KHAN): Please sit down. .

SHRI BHUPESH GUPTA: False pre-
tensions should not be allowed. This
gentleman does something outside the
House and inside the House they support
the Government whenever the Govern-
ment does anything wrong.

SHRI ARJUN ARORA: You will get
everything back,

SHRI BHUPESH GUPTA: Who are
you to give it? Mr, Shukla can give it
Who are you?

(Interruptions)
IHE VICE-CHAIRMAN {SHR1
AKBAR ALY KHAN): Order, order.

Please sit down.

SHRI ARJUN ARORA: Mr. Bhupesh
Gupta has given a perfect example of his
intolerance and he has exposed his faith
. democracy. He thinks that it is his right
to speak and it is his right to preveat
others from saying unpleasant truths ’

SHRI BHUPESH GUPTA: Talk on the .

i Resolution.

SHRI ARJUN ARORA: I am coming
to the Resolution. But you are nobody to
tell me that I should come to the Resolu-
tion, Mr. Bhupesh Gupta. Sir, if he goes
through his speeches carefully, the next
morning, he will find that he is a perfect
example of irrelevance. because he never
speaks to the point.

(Interruptions)
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SHRI BHUPESH GUPTA:
Kanpur and J. K. groups.

SHRI ARJUN ARORA: Sir, I know
who pays Mr. Bhupesh Gupta. Mr.
Bhupesh Gupta is a paid agent of many
people whose names are known to me,

SHR1 BHUPESH GUPTA: Sir, this
«Congress leader here calls me a paid agent.
Let him name one who pays me. On the
other hand, I know to whom he goes and
gets this thing or that thing done.

(Interruptions)

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Please sit down.

SHRI BHUPESH GUPTA: Sir, if he
can prove that I am a paid agent of some-
body, I shall immediately resign. But if
I can show that he is being paid by some
Kanpur industrialists, will he agree to
resign? Let him say. (Interruptions) Sir,
on a point of order. He has called me a
paid agent. If I also call him a paid agent,
will you allow it? I know what he 1s.
Everybody knows it. (Interruptions) A
progressive Congressman is ietting down
the entire Left. He is currying favours.
Sir, I can understand Mr. Shukla and
others but never can I understand him
when he says that. Therefore ask him to
wihdraw. .

(Interruptions)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Arora, will
you kindly sit down?

SHRI ARJUN ARORA: Mr. Bhupesh
Gupta, you are taking money. In fact your
entire politics is based on somebody else’s
money.

SHRI BHUPESH GUPTA: Sir, he is
indulging in serious propaganda. This
gentleman is supposed to be the General
Secretary of the ISCUS. 1T hope it will be
noted.
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SHR1 ARJUN ARORA: Mr. Bhupesh
Gupta's Communist Party is run on some»
body else’s money.

{Interruptions)
[Tue Deputy CHAIRMAN in the Chair]

SHRI BHUPESH GUPTA: Madam, he
has called me a paid agent. He says I am
running the Party on others’ money. With
whose money am I rtunning the Party?
On the other hand, shall I tell you some-

thing about him? s

SHR1 ARJUN ARORA: Do.

SHRI BHUPESH GUPTA: Even under
your provocation I will not »ay that. .

(Interruptions)

THE DEPUTY CHAIRMAN: Order,
order. Please speak on the Resolution.

SHRI ARJUN ARORA: Madam, before
Mr. Bhupesh Gupta indulged in his out-
burst, I was saying that a good cause had
been spoiled by the bad advocacy of Mr.
Bhupesh Gupta. But before I come to
the point I must reply to the unnecessary
tirade of Mr. Bhupesh Gupta. 1 challenge
Mr. Bhupesh Gupta to prove his charges
against me to the satisfaction of the Deputy
Chairman and I challenge him to stand
up and say whether he is prepared to leave
the House and the Deputy Chairman in
charge of the charges that I have levelled
against him. Madam, 1 am in your
hands, .

SHRI MULKA GOVINDA REDDY
(Mysore): Madam Deputy Chairman, it
is not proper for anyone to make charges
or counter charges. I would request you
to see that this is expunged and these
charges should not be there

SHRI BHUPESH GUPTA: Madam, he
calls me a paid agent.

- ntepruptions)

’
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" THE DEPUTY CHAIRMAN: I wanmt |
to appeal to Mr. Arora also that he should
speak on the Resolution.

SHRI ARJUN ARORA: Now, Madam,
I once more submit 10 you that I am pre-
pared that you personally enquire into the
charge that Mr. Bhupesh Gupta has
fevelled against me and I challenge Mr.
Bhupesh Gupta to stand up and say the
same thing and admit before the House
that he is prepared to submit to an en-
quiry by yourself into the charges that I
have levelled against him.

SHRI BHUPESH GUPTA: I shall bring
witnesses from Kanpur but you have also
to prove that I am a paid agent or my
Party is run on others’ moncy, We are
both prepared to do that. 1 shall bring
Kanpur workers here and I would invite
you to Kanpur.

SHRI ARJUN ARORA: 1 do not have
0 go anywhere to prove my charges
against Mr. Bhupesh Gupta. I can prove (
them from the evidence available in Delhi
nelf.

)

-* SHRI BHUPESH GUPTA: Do.
THE DEPUTY CI_'IAIRMAN: Now
come to the Resolution, Mr. Arora.

SHRI ARJUN ARORA: Madam, I was
saying that nobody would obiect to the
proposition that the authority of the Cen-
tre should not be utilised to disturb the
State Governments. (Inierruptions) Mr.
Bhupesh Gupta should be thrown out of
this House.

SHRI BHUPESH GUPTA- { shail throw
you out of everything.

SHRI ARJUN ARORA:
you out of the world,

{ shali throw

SHRI BHUPESH GUPTA:- 'Lhis gentle-
man curries favours from the Communist
Party. How may times has he approached
the Communist Party for favours!

i
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SHRI ARJUN ARORA: I have never
approached the Communist Party for any
favours. As a matter of fact I kicked the
Communist Party when it adopted. its
treacherous attitude in 1942, 1 was a res:
pected Member and a leader of the Com-~
munist Party. When Mr. Bhupesh Gupta
was unknown, I was a vespected leader
of the Communist Party but when the
Communist Party adopted the treacherous
attitude in 1942, I kicked it and Mr.
Gupta came in. I have never gone to the
Communist Party for any favour whatso-
ever. It has been the custom for res-
ponsible leaders of thz Communist Party
to come to me for favours irrespective
of. . .

(Interruptions)

SHR1 BHUPESH GUPTA: No Com-
munist Party leader hos ever met you. §f
you say that they go to you for favour,
it is wrong. I hope taey will not

SHRI ARJUN ARORA: Responsible
leaders of the Communist Party always
come to me for favours. Mr. Gupta is
an insignificant member of the Communist
Party.

SHRI BHUPESH G PTA: Who are the
significant members of the Communist
Party that come to You?

SHRI ARJUN ARORA: Mr Gupta is

THE DEPUTY CHAIRMAN: Will you
speak on the Resolution?

SHRI ARJUN ARORA: When the inter-
ruptions are over or they are stopped,
then alone I can speak on the Resolution.
If Mr. Gupta continues his running com-
mentary, T will continue my sledge ham-
mer. . . -

THE DEPUTY CHAIRMAN: If yoa
come to the Resolution, there will be no
interruptions.

SHRI ARJUN ARORA: I was saying
that there can be no objection to the
proposition that the authority of the Cen-

3
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tral Government should not be utilised for
interferring with any State Government
established by law and which commands
a majority in the State Legislature. But
I must say what has followed the 1967
elections in many States is not a good ex-
ample of democracy. Some parties of the
Opposition were so exasporated with their
repeated defeats and were so frustrated in
their lust for power that after the 1967
elections, many incongruous coalitions
came into being and it must be said to
the credit of the Government of India
that it did not interfere even with those
incongruous coalitions but incongruous
coalitions cannot last for ever. Adversity
makes strange bed-fellows. Here the lust
for power brought about strange combina-
tions and they were bound to fall. They
were bound to quarrel. Take the example
of my State of Uttar Pradesh. It was a
very incongruous coalition. The coalition
was in fact by the Jan Sangh which had
99 Members in a House of 425 Members.

SHRI SUNDAR SINGH BHANDARI
(Rajasthan): Led by Mr. Charan Singh.

SHRI ARJUN ARORA: You do not
start the practice of Mr. Gupta. Let me
speak.

SHRI SUNDAR SINGH BHANDAREIL:
But he fair to us. We are a major party.
I only objected to the words that you
have used.

SHRI BHUPESH GUPTA: Let the
advocate of Mr. C. B. Gupta peak.

SHRI ARJUN ARORA: Let the hirel-
ing of Mr. Ajoy Mukerji keep quiet.
The major party in the U.P. coalition was
the Jan Sangh and in a democracy it is
the major party which should lead but in
spite of 99 members of the Jan Sangh
Party and 14 Members of the Communist
Party, unitedly they were not able to form
a coalition Government. So they relied
upon defectors led by Mr. Charan Singh
and offered Mr. Charan Singh, who in the
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beginning had a following of only 17
Members, the Chief Minjstership on a
platter,

SHRI SUNDAR SINGH BHANDARI:
You asked me not to speak but do not
try to be unfair,

SHRI ARJUN ARORA: If Mr. Bhan-
dari says that he did not offer Mr. Charan
Singh the Chief Ministership. ...

SHRI SUNDAR SINGH BHANDARI:
We did.

SHRI ARJUN ARORA: That is what
said that in spite of Jan Sangh having 99
Members,

AN HON. MEMBER: You offered to
Mr. Mandal in Bihar...

SHRI ARJUN ARORA: I am not de-
fending Mr. Mandal. I do not like him.

Y o= frpie ware Tag ( fswe):
# wifaw AMER ¥ OF G qeAr
ARATE, T8 T G F §, ITTTW
AR fage § 0 yrag Ja@dr g, ag
NTgq 7T T4 E T, feaAd 41 &7,
at ag fAeamd a1 & 91 59T T )

SHRI ARJUN ARORA: That is how
the Opposition Ministry in U P. came into
being. It began with the goodwill of the
people and it also began to function with
the goodwill of the Centre but within six
months the differences came into the open.
In October the S.S.P. and the C.P.I. Min-
isters resigned. There was intrigue, thers
was horse-trading and the differences were
patched up on the surface but the differen-
ces continued and the result of that diffe-
rence was that the administration in U.P.
which was never very good, began to sink
to lower and lower depths and the citizens
of U.P., the eight crores of Indians who
live in U.P,, began to feel miserable.
Though the differences were patched up
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in October, the differences continued. They
continued to simmer and again they came
to the surface when the C.PI. and the
S.S.P. Ministers again resigned. But in
their hatred against the Congress, in their
desire to keep the Congress out of office,
to keep the largest party in the U.P.
Legislature out of office, the C.P.1. and the
S.S.P. continued to support the coalition
Ministry of Mr. Charan Singh but that
was not the end. Mr. Charan Singh felt—
and I feel rightly—that the Jan Sangh
Ministers, particularly the Jan Sangh Min-
isters in charge of the Local Self-Govern-
ment and Co-operation, were misusing
their offices to strengthen their party. So
Mr. Charan Singh realised it and that was
why the reshufiled the portfolios. When
Mr. Charan Singh reshuffled the portfolios
and took away the two powerful port-
folios of Local Self-Government and Co-
operation from the Jan Sangh Ministers,
these differences became so wide that they
could not be patched up. In the meantime
there was the S.S.P. which did not want
anything to be settled. When Mr. Charan
Singh lost the support of the Jan Sangh
also, he, like an honourable man, thou-
ght it proper to resign. What mistake did
the Governor commit in accepting the re-
signation of Mr. Charan Singh, I fail to
understand.

SHRI MULKA GOVINDA REDDY:
The mistake was that he did not asccept
the recommendation for mid-term elec-
tions.

SHRI ARJUN ARORA: The parties
which formed the coalition in U.P. they,
for nine days, continued to wrangle, bar-
gain and try to patch up. But they failed
to do so. And on the ninth day some of
them elected Mr, Ram Chandra Vikal as
their leader.

SHRI SUNDAR SINGH BHANDARI:
Who has objected?

SHRI ARJUN ARORA: Others objec-
ted.

SHRI SUNDAR SINGH BHANDARI:
Who?
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SHRI ARJUN ARORA: The BX.D.
and the Republican Party.

SHRI SUNDAR SINGH BHANDARI:
In the meeting?

SHRI ARJUN ARORA: They objected;
I know. I do not know what happened in
the meeting; I was not present there but
I know that the leaders of the B.K.D.
and leaders of the Republican Party and
some independents approached the Gov-
ernor, and they told him that they would
not support Mr. Ram Chandra Vikal’s I-a-
dership. Obviously Mr. Ram Chandra
Vikal did not enjoy the support of all the
parties of the S.V.D.

SHRI SUNDAR SINGH BHANDARI:
Have they dissociated themselves
the S.V.D.?

from

SHRI ARJUN ARORA: They went to
the Governor. ..

SHRI SUNDAR SINGH BHANDARI:
Just for information I want to ask. Who
has dissociated himself from the S.V.D.?

SHRI ARJUN ARORA: They might
or might not have; whether they dissocia-
ted themselves from the S.V.D. or not is
immaterial, but they did not accept Mr.
Ram Chandra Vikal as their leader. He
was only the leader of the Jan Sangh and
a few others, and the Jan Sangh aud a
few others together were not in a majority
in the Assembly. They were not in a posi-
tion to give U.P. a stable Government.

SHRI SUNDAR SINGH BHANDARTI:
What is the sum total now?- The Jan
Sangh and some others, what is the total
now?

SHRI ARJUN ARORA: I am coming.

So the Governor had no option but to
come to the conclusion that the S.V.D.
had not been able to successfully elect a
leader acceptable to all its supporters.
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THE DEPUTY CHAIRMAN: Mr.
Arjun Arora, your time is over now.

SHRI ARJUN ARORA: My time was
all taken away by interruptions. Anyway
I will not take much time to finish.

THE DEPUTY CHAIRMAN. Even
§0, you began at 2-57. I am allowing
fifteen minutes for the interruptions. Even
$0, your time 1§ over.

SHRI ARJUN ARORA: All right
Madam; I am concluding. But I have
to reply to some querries put by Mr.

Bhandari, and I will do it in the lobby.

So the Governor had to come to the
conclusion that the S.V.D. was unable to
give U.P. a stable Goveinment. Mr.
C. B. Gupta, Leader of the Congress
Party, also claimed that he could form
a Government. But the Goveinor was
so impartial—and I am glad he was so
impartial—that he did not take Mr. C. B.
Gupta’s word as gospal truth,

SHRI SUNDAR SINGH BHANDARI:
You have no sympathies for your patty
also.

SHRI ARJUN ARORA: And he re-
commended to the President suspension
of the Assembly. Now this suspension
may help the S.V.D. to compose its
differences. Jt may enable Mr. Charan
Singh to come back. It may enable other
parties like B.K.D. and Republican to
accept Mr. Ram Chandra Vikal, what-
ever his abilities as their leader. Tt may
also create conditions in which more and
more independents, more and more res-
ponsible citizens of U.P. may like to sup-
port Mr. C. B. Gupta to give the State
a stable Government. So the Governor
of U.P. has acted impartially.

There are lots of things to be said
about U.P. But I refrain from doing so
because my time was taken away by in-
terruptions. I personally feel that, at least
in the case of U.P., the Governor has
acted most honestly, most impartially, and
is entitled to our highest praise.
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THE DEPUTY CHAIRMAN: Mr.
Mulka Govinda Reddy. Do yoa want to
speak? Your name is here.

SHRI MULKA GOVINDA REDDY:
Yes, I will speak, Madam, Deputy Chair-
man. I support this Resolution. The situa-
tion that is now obtaining in the country
makes us to seriously ponder over the
question of relations between the States
and the Centre.

In the 1967 General Elections, as we
all know, the Congress was defeated in
eight or nine States, and 1 those States
non-Congress coalition Governments came
into existence. In one State-—Rajasthan——
even though Congress had lost its majo-
rity, because of the manoeuvrings and
machinations of the discredited Governor
of Rajasthan the Congress Party was able
to wean away some members of the oppo-
sition and thus get a majority and then
form a Ministry. For some time Presi-
dent’s rule was imposed in order that the
Chief Minister—or the former Chief Min-
ister—of Rajasthan could manage to buy
some M.L.As. and get their support *o
form a Ministry.

And what has happened now in U.P. is
more or less the same. When the Chief
Minister, when the former Chicf Minister,
Mr. Charan Singh, advised the Governor
that if the S.V.D. could not elect a leader
and could not form a Ministry, then, the
best course would have been for the Gov-
ernor to dissolve the Legislature. It 13
true that the S.V.D. was not in 2 position
to elect a leader acceptable to all its con-
stituent units there. There was something
wrong about it, they should not have done
it; they should have elected a leader in
whom all the constituent units of the
S.V.D. had confidence. Still the S.V.D.
has the majority, but they were not in a
position to elect a leader and form a Min-
istry. So the best thing for the Governor
if he wanted to act impartially and
according to the constitutional provisions,
would have been that he should have ac-
cepted the advice of former Chief Minis-
ter, Mr. Charan Singh. It was not only
his personal advice; I understand there was
a Resolution of the Cabinet to the effect
that in case the S.V.D. could not con-
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tinuve the Ministry or form a Ministry
*here should be midterm  elections in
U.P. But here the Governor did not
take the advice of the Chief Minister
which he was bound to. Here the Chief
Minister was not a defeated Chief Min-
istes as in some other cases, but here was
a Chief Minister who had the majority
behind him, and he had the authority of
the Cabinet.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Mr. Reddy, so far as 1 know
the parties were not agreeabe to this.
Mr. Bhandari can enlighten uws, The
parties were not agreed to mid-term elec-
tions in U.P.

SHRI MULKA GOVINDA REDDY:
The point is that the Chief Minister has
tendered this advice and it is not an oral
advice. In his letter to the Governor
he has made this point very clear, and he
was the Chief Minister till he resigned,
and he had a majority in the Legislature
with him. Therefore, it was the bounden
duty of the Governor according to the
Constitution to accept the advice of the
Chief Minister who still had a majority
behind him. Instead of doing that he has
recommended to the Centre the imposi-
tion of President’s Rule for some time so
that those manoeuvrings and these mani-
pulations can go on in order to bring
back the Congress into power jn Uttar
Pradesh.

In Bihar also, as some hon. Members
have already pointed out the Chief Minis-
ter was manoeuvring for two days and
then he nominated a discredited leader
to the Legislative Council and then form-
ed a Ministry headed by the Soshit Dal.
Shri Arjun Arora condemned the defec-
tors. I am also one of those who condemn
these defectors. In fact it was the Con-
gress Party which disrupted the P.S.P. and
other democratic parties and then took
these people in without asking them to
first resign from the seats to which they
had been elected on their party tickets.
The Congress thus made these defectors,
and then made them adorn the Treasury
Benches at the Centre as well ag in the
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States. It is the Congress Party which
should be squarely blamed for encourag-
ing these defectors. It was creditabls on
the part of Shri Charan Singh, when he
got disguested with the machinations of the
Chief Minister of U.P. in those days to
have left the party. With him some
thirty other Members also left the party.
So he had the majority and was electe.f
leader, But what is it that they are domng
now in Bengal? There it was the defector
and quisling, Dr. P. C. Ghosh who was
made Chief Minister without having to
go through the process of testing the
strength of the Ajoy Mukherjee Govern-
ment on the floor of the Legislature. The
Governor, Mr. Dharma Vira acted in a
very high-handed, unconstitutional and
illegal manner and that has shaken the
foundations of democratic institutions in
this country. Again in Punjab a puppet
Ministry has been supported by the Con-
gress for the purpose of overthrowing the
elected Ministry of Shri Gurnam Singh.
In Haryana also the same process was
followed by the Congress Party and even
though Rao Virendra Singh had the majo-
rity in the Legislature in Haryana, tne
Governor of Haryana decided to dismiss
it and to ask the Centre to impose Pre-
sident’s Rule there. Wherever the Con-
gress was in a minority and where the
non-Congress Governments were func-
tioning the Governors have taken a parti-
san attitude for overthrowing the non-
Congress Governments and helping to
restore the Congress to power, even
though those Congressmen had been dis-

credited by the electorate in the 1967
general elections. So these Governors
have taken double standards, They ap-
plied double standards and they have,

therefore, forfeited their right to function
as impartial Governors under our Con-
stitution. It is, therefore, time the Deputy
Chairman, that Parliament reviewed the
entire position of the Governors, the
functions, and powers of the Governors.
In spite of repeated requests, and in spite
of repeated reminders and demands that
the Governors should be given some sort
of Instruments of Instructions so that in
a given situation they need not look for
guidance from the Central leaders or the
Home Minjster or the Prime Minister but
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could act according to the Constitu'on
and impartially fulfil the obligatious
under which they will have to function,
nothing has been done. Therefore,
Madam, Deputy Chairman, it is necessary
that we must review the entire relations
that now exist between the States and the
Centre. It is unfortunate that the Con-
gress has not had the tolerance to
tolerate non-Congress Governments com-
ing into being and to work as opposition
party in those States. If that is the posi-
tion and if the Congress wants to rule
even in States where they had last the
majorjty and if they want to do it through
the Governors or through puppet 1e-
gines, then we will lose faith in demo-
cratic functioning and in the democralic
Constitution that we have given .0 our-
selves, This will undermine our faith in
the Constjtution itself. Therefore, it isa
very serious matter which we should take
note of. We do believe in Parliamentary
democracy and we should see that the
Centre acts with restraint and according
to the provisions of the Constitution.
Lastly, Madam Deputy Chairman, I
would like to bring to the notice of this
House that whenever non-Congress
Government were formed the treatment
that was meted out to those non-Congress
Governments was not fair. When the
Ajoy Mukherjee Government wanted
more wheat and rice to be supplied to
West Bengal the Centre was reluctant to
do it, But immediately Dr. P. C. Ghosh
was made the Chief Minister more food-
grains were allotted to West Bengal. This
is not the way the Central Government
should treat the States. After all we have
a federal set-up and they should see that
all Ithe States, whether there is a Cong-
ress Ministry or a non-Congress Ministry
there are treated in a fair manner. They
should not have Dpolitical considerations
while making allotments of foodgrains or

while making financial adjustments or
while making grants to the States.
Therefore, it is necessary that we have

a fresh look at things as they are now
prevailing. Though the Constitution is
clear with regard 1o the relations that
should exist between the States and the
Centre, the Central Government is
violating the provisions of the Constitution
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and is thus doing a disservice to the cause
of democratic institutions. I, therefore,
support wholeheartedly the Resolution
moved by my hon, friend Shri Bhadram,

L st g w (AR R
| e et JacdE, ww gw Ay Ay
TwEgEy W Fa FgE 7
Y qAT QG A 0% 99 A9 F A
# agq gg W g wwalg § o gaw
e T @ E AR E s ) AT AT F
fag @grgmr g sovwaw 7 fyw
AR § A G waAHT FAY, IFF AR
¥ # 5 47 qrove FA0g I T
Uil

SHRI BHUPESH GUPTA:
the mover of the Resolutjon.

=t gERFAT W<y < 9w H 8 e
wifaer §E 1 8 wifeqi H ¥ F A1 A FT
dafF AEdK 9% FTAT A-AT § |
uF aREl S AT 71 Y Ry FHfred
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FogFr I F Mo dradr ge § o

I am not
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SAF I T G A FIE AT FgAY
& a1 wfgr

# gmger wIQ G oagr T
ANE Ag g, 9T F A w9 s
TG Ad FTAF E

M geae fag Herdy © ¥T oad
FIU L F @ I=qT F w9 R
o BRET # wrfre s sy
ar s :

St gareen s Agt faex
T T FT oAy foar wm g,
faeet == fag &1 v foaar mar @,
ST oA WE Ag &1 wAsT we
aw faar o awar # ar w18 Tg
T 2 fF gw drreeea T

ot g fag St © qF et 7
T HT g FE mmafa wfF &, F
T F fad a8 wgar .

THE DEPUTY CHAIRMAN : It is

not proper to mention names of those who
are not present ;3 but all the time both

t sides are indulging in this.
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o1 g FFOL g7 AT HITHT
HF 9§

|
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Nt g7 Tag ward
fedm gweT

&

St FATLEAT FRTL L AT T TF
qurar #E |y ) o=wwer fug S s
g ¥ 4, @ 5 9 F fay ange
FfF 3 aga @ oy W F &
T WY wAs s fr 3 aga
AET 7R F 4 | R W 9T wRm
a1 agg wEr 41, @ T agy FW
gar gur 47 | I@Ed NFEHe F
fay g $® TT T99 AR FG
fF a8 s § | SEY 19 598 UF
FFNAT 7 T AT g wer R
IR WEAN § | SHD A% Argd, e
UF gadEl & TS AT g
For fo a8 e 1 fev ok
qadifear #1 1§ # fradt § 22 S0
g TRTHT & A ¥ | g fafaeex
Fgar a1 fr g4 wwdr wifezddr
#1 Z@aT &, g woAr  Fifegddr
JGAT & | FW AW 22 FsEriaqr
F ¢ | a8 § FFe fF gT gadier
F Frg 98 F7r I 5 78 wmAw
g % few ft a8 = J9qr @
gard feera adY € fFus & am &
gH 22 THN IRQUC | AHFT T8 22
TH FAT a7 § | OH TadT A
AF =T aFAT 4Y

™ aw ¥ uF  wwwr wg
FT TSR] | FHEH Tl T FT qaaT
warfas § | 98t @9 5§ S §,
afvT 9 & Aatfas § | 4@ aw
qrfedt S &, SR ¥ U FI B9 %
st fF wtam FY Y, T gy aifeat
¥ aoR uAewd dHeEr ¥ feawee
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fear ar fF o7e gw TE} § W
ar 9 &1 ga d5e Afwfnge Fua
FTET | gAR TQF T 345 T &,
394 @5 Fifwlraw AT F1 qqAS
fas gaar § f5 2o o TadHe fEal
A ¥ fAr g @I W AEd
fa 9% a6 Jvqust 1A, T STH!
7% a9l faer ST | SRR mRTEeT
H g ute F< faar 9 fv 9 90}
FETEIE 9§ W@, a1 a8 953 Hife-
o= Fqqa FRAORT | JY 9 A1l q
w3l fr o F1 4% arfefoas Fausr
FAm | 9 @ifedi § eATma ¥ Fgd
grg off afsws ¥, s@9 §, a6 H,
sw Fiwal i fr gw s F1aFs wifnfoas
AU FATAT A T GAAT EATAS
A1 T, q1 979 g1 w47 5 7T FATAT
53 g4% wifelwasr S9uw | W
o ey o Far Far qadarfat A
a5 wuy faaay & fag ) ey a
F ¥gl o of & a1 22y & e v A
At qISiraT g AT fger AT g 1w A
T+ a8 ofleT ¥ 48 @yl a1 # 9T
xgr fr g @ra ¥ 9 Qar wgf q@d
€ | gn wad Qar A 9@ § g,
o & PR AR g wedr #
TE fa, AT gaw ag wwr 5
IO AT A QA1 7 Fg0 A1 97 91
& qr #gA & {74 4T 01 T
TE #gq F1, TR agy 7 9T %
9§ a1 a8 TR &, I ToAT ST
TT | ZEE 19 gHo THo o AT,
N e, foafsast g
qréf st @ v, T "wq aiear faedw
Fgr a1 7 3§ F1 & e 70T TG |
g a1 1dY FY SHRIFT & | SUF «q1g
Tgo gFo o g W & ¥ mu¥ am
g FIA | THo THo dTo IY #g FI &
T & 5 9 R QAU | gqAgerd
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¥ art ¥ fear aar A7 g A9 AT
TF AT Iwar Fars | gane fafaeex
WIFHT IRF 9T FEATH QAT AT
fF TER oF % & 9fae T ¥
faqr, ag 3 v f5 s 9% Ay
fasmad | g #7r, afews Rade
fear fF weemaQ faspit 1 f5e g
g f5 oF T wE gwm oAk
RO S A AT9r Wy 8§ w0 2
AT FE THAAY FOU | SR
Rl fF J 3T A, T FT A,
ag U A FT faewmET O I ),
Fiwa feear =a=d1 @

-

I T ATAAF G EY TAT | A
go fto ¥ TaEw gu & wiFm wa
FQ@ § FAfrer w@d #, faew w7
fiF ¥ S 7 w4 §, afsers 7 WY F2r
wE W gy 9 R mm A,
FIE TIST FH TE GAT, THA T
W Siw agt gwr, wewr wgi fae,
A7 7l faer, 7% #1978 g9 8-10
7ET # | IfFT gamT grr ar 9
F 9 AT | 79 f9C F3T B T A A1
frea 2 @0 I@ FW@ ¥ | 9 TrREY
foaa fr a6 = @+t ot L §] g
gl & feeed § foedi oY @ Fedy &,
TH THES T A A wZ A gL AN
3T AR MEr T A& THAT AT AT F
Adc § U7 T94 ®5 99 4y 4,
1% fagia 9 ar, fad T IR F
F0E ¥ | fgear qic #¢ F fag #
TR0 B0 T4 91, 39 fag ardf 22t

TF ATAAT HIT g1 74T | T &8 I
739 fr o fudde § w7 fRav
fi5 uF @7 gF 73 A A9 qEW F qR
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[ g@raer Far]

et ATAE #1 gH JAEAE ARl qATE
TR | TR TET N & | TWHe THe
fro ¥ Tt ¥ frm fF MW
F | TF AX F FA T T Al AT
0T AT, 93 A AR A, afeT 9
Taw gE 3, ofews ¥ S wd & |
@ TR X qg TITHE AT To6T 8 |
g7 & wafr w4, AFT wE W
T AT | g FeR 9 AT A
SfieT gt g WA | FF ATH AT HT
WY wRE W e AR
@ qIE T AT I a4 7 qHo
dto o F TATHE T2 §, T fF T
qrEf 31 Fefear o aa oY, T Y
W1 @, TF 9ET W W g, e
¥ fF g wweore feamddd 1 qEm
7g g fF g 7 7 fear . = fog
AR #eT & AR wat a9 faar s
F qr, m w97 fear fawe ST
g, SRt o=t w A | e arfedt
¥ %ET 9 T AT T E | ag Head
2, aarey fFY AT | ST ST AeTeEr
firelty et @y TG o 5 el e &
TET AT IAX A 9 AR AT
A T | O & faT A fen R &
< fafree 2R, S8 a |1 S mra
wgY € A st9 s fafeex #g faar,
i} reT AR fRaT AT O STEE F
* qrEx frer qoh, & fafrear @
&, a1 fafafear o] & o8 %8 X
ag QUL T § |

it faRaaRwTT e W Wi
ST TSI AT |
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WY gaEgeAT W THo o
dto qiEt agr &, 8 wifear & & § 8
qfeal FT FA-AAT WA §, AAT
AN B, AAT FFEL §, g TF el
wet § fF gl ag & gl
T AE AT R W & ¥ v w@roar
e 7@ & gz wgfre odf ¥ @R
Tqo THo o T ¥ Ty & fF gw
Qqo Fro Fro FY FIZA TGI F4T |

To o 7 foeqr a1 & JUM FT
TH | IR & W T} AW FAT
a1 ¥few ww T F wwm, w@fe
99T TG & | 3 FRAeqE F Y Ry
2 fF srdggeT & warfaw @ g,
TEAS WTE L §, q FIE AT A€
Tg &1 gFar & 5 S o Ty
A gEY g TET FHE A G
TRY AT AT F I, TH § fF
#1 & faar fF qu @ #3 A7 1 ey
ng:mﬁﬁmﬁé’rﬂﬂ,
TIAT AT UIE AT, ME< AT LAY
off <t o fFar | @ fae & e
g & i wreaw W gd @ A il
§ 7@ foileqes &1 e 3
E’I

st frma awt (wex @) -
FETNAT JTEWIRT S, qIEda §
S F WA G AT gw g,
fora® sufeay &7 O T 7 W@ o%
T T Ay W TG 77 A FY
TE FHR FET 9T AT | A7 TG
& aE T § o o W
¥ 59 oo i ¥ fa v w1 9o
foaT
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[THE VICE-CHAIRMAN (SHRI RaM
NIWAS MIRDHA) in the Chair.]

g gAgear S ¥ q@qs A FEl-
frar gars, wsr d@ws WX FNE

F FEIfAT BT AEAEFAT TEY & |

N, 9gr ¥ O Tw & Aar
qr tF foargd ¥ 1 99 9y ¥ A9
qron g a9 75§ fF wgewe
Tt ¥ & 95 wfawa WrEEr ¥ wEe
£ #1$ qET g, oY 9% F 9 & A}
TEFAATHAT T AT H BIE TG0 T FL
gA e Wi ¥ ag (a9 Far
e & 5 9 Wi eR A @ g
ST 9TT & AR ST g9 AT WIT qHE
oF T AT AR Ay T L.

A garge wead Tl
¥ Ff 7Er w7 5 9 qogawmr &
Wl & |

ot A< i ;. omT @ oFw
F faw gegarg | wran w2 i og wmar
F T ¥ SwaT 7 gg A, g fmar )
¥ faaeT w<ar g f a9 F7 gfewr
T AT | AT AT §, -faea
g & 1w A fafy w5 ger dQ,
g qtfaet w7 fafy @, 59 9 g
HINT §, 1% ST AET 2 1
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TG ¥ qa %9 @1 & ey fag
TeT faeram g, 97% amA g9 T9 9
F gAY TG | AT g9 ¥ AW FT
AT 9T | AW FT GrEATSH 38FAQ
frer & agr oT mow & a9rd gd
AR a8t & yay & frg  wlaw wfawrc
W T 1 A I T Y.L

wY  meawE gen oo oFwt o S,
IR B 3 B O - A A L
SHHET §, T HHE g T GEIST

g

sit sty awt - foer o, s @y
THT WIS 91, 97 A & GG
Ww%m,mﬁﬁaﬁﬁrgr

T WA AT QT A |

ot fagee awt . QRN & A
Ty e e w1 gT o ifd,
qad®T ¥ Tg 48 §AT | 98 T N
q'(mﬁ'{q‘maganguaw-@gw,
T 20 I qF ST @I} T
¥ wrgt et SATAEY &, agy o TS
M dew F i Fied s & g fag
o, 5gF AR N WIGT gAT AIEH F
mﬁw%ﬂﬁagrwwa—aam
b FT W HIST FF T F HoT
4 Py, BT A AT AT, A F-2fEm

TR F ol T feam ) Wk
g% A T @rfad ¥ ggw! frear
FTIET 97 | aF Tg NOT B Q€
ferfr =7 7 2 1 gw wew & fr AR
FTET * frarogTa At e @, W=y
Pfsam = @ gar <@ =0fed,
SeEE R CEE R U S e
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[t foréorr ami]

FARAR Y IR A FAT FAT  HIAT
T FAGT A HIAT HIAT FHCwAw
fegddt afew s g7 & a= oA
f& &= & o Sga wigy  §ar
®, 9l F  F A TEA
# Fgwm 9 foar a1 @ =gA
For Aifgd, d¥ ux foar g
g T Eedr w7, feEr
¥ 9fg g a9, 9w AR
WY A SOEfaed  FeE "qEEl
WHAR A g H adr @ar |
ar fadft  wHe & FIE @mer &
T asar, afgwT g7 @ g fF
FE T AW 9T HIGR F T
A9 < faar | saRr & faq @
AN AGY 0T @ a9 9GT AT
Trg & #7ar § gAR g WiE, &
72 qua awdifar § ag Ha e
¥, afc sAT FW AT mET &1
g P awe § 9 a9yt W Fefae
FTIGAT 4T QT JTATA FY TG FQ00
FEEAT A ET AEHL & TgAT T T9AT
F1 e faar AT 9O a9 oAl
& wwa F A F f'd o wifaw
FN 1T OF GEIRT §AT |

=t T awell © S & gEd W
gy wET Fgt g |

ot fRem Tt @ swd qwE
TEAM FT  FIGN & | g §
THy Sq7eT AR /AT g1 a5ar g F
T FT AGFIAT § IR {14
"aedi #t agi AT wd 7 osmfas
nEl F T w1 FEAET 9grE S
ot FWH 1, 2, 3, FT FTF ITH!
93 far fear @41, v F usgufa
Frfaat Ffwa wqay 93 mmefwai A
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geanete w< faar AR wea S & agr
9T 59 QF I FIE FHr A Fgt A
R 93 Wt ¥, fay @S owEE,
H&" 7 AT |dq0 F7 RAAN FIF
g X AGTEAY &1 AT @A AGY
foot 9fF7 agr Rqu 1 @ dF
7 g A AT AT g fEar )
T g geam gE W gear
I g, Ay fagw @ AR
qadi  gEaT TAT AW &I & |
AT GEE TR A FF w9 &
geaRT Far g @ & fragw F%
TR R AR YR & uF gaAr faa
qdr g, § ST O wad war g,
aF & gAY v § AR fmm §
Gl #r a8 sfagfr aa =1
FIE AT AT A, TEGTH ST AR
Fgt X AE TG Al F AR F
g g qafoEde & g °
T w7 frdr g ar wifz-
T FT TEFR FTHIE FAFL, .. ..

ot e AT
wefear: gt me Ad wf

At fadem mat : ... 3z wewa
A& g7 Ffgqd | I HA TEAT
arfRa fF 71T 20 T€ T F FArOwr A9 @i
a1 ©: wg1d & f97 a1 ur a= ¥ g
@A At AT FT A, AR FE FA
AT AT AR AT L FAT Az
ag qaT g

=N faa Iwow w9y TEAT
T F= g

ST AT T AR FHA
FET |

st fateraat: ... qaradr f&
yoraa ® fray #y war grar o3

& i L
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st gt A7 g : 7gf e agt
FY AT F/A G

st falom Tt Al St Y gEe
WHgnw wew T & AR A
Tga w=ST I OF fanft azew
A qFw Il s, g s R
SUYIA A guw Ag g A,
7g TEa g, fom R fF e #®
faer e s d @ AT fae B
IFRF I WAL HITIOF &7 AT
Y ¥ A gwEd ® 89 qEI)
¥ awifaEdE wMd TS @
afew ag o et fF wfus & ofus
R OE Y WET @, g wWEa
z 5 g ooge & faww & @
9y @IF  JAFT & AT Y q8F

7 fpr wrr =il 1 wwt g
wfadt e g, g7 WY " & 5 aga
v gt e fem &, wga & o
frg & ST 25 a9 ¥ #;fas &1
qafa®d  fET & WX gH ag W
rag 3 fF darW A ifw 3w
I T T 4 9 qAA &
AfFT 7 ST FET T YT @ T faAw
F3 fr 2w & gwid|y somaa S U
g 9 & faew ¥ faa IR fram
Pt fFaT &1 s & & A7 Ay
a gaTr & ar s gEgear SEwy
ATEd 7 AT WIGATHT 95 FT AT (am 47
HIT AH A IFa AR G GAAT T
amaer fEey FE graTEadT @8 e |
frewt et agi o g@aFcF aga &
I T I I FT F7 (5% fwaw
wra qraE oY fwer e 7T Fwg
Y Treifas g6 afond o agaar &
Fvg A AT AT F g FIAT
FPT 99 9T W AR S FA
gfoms & =hwq, sl § SEmaar
gfer e aia I yag g
T @l 99 oF S § ey
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Swear & flm @ ST & 9w
g gT A g § frgw e ag
I G & o g F arg o 7w
¥+ GETET F@T  FAT AT HIX BT
BT 1Y 9% Fgf & Tl B g@ie
FW & fad JaR g AR TG
s @t v g ), st ey
wiaded a7 97 9T 7 A7 3g WA
g 12w 7 98 IIT T AR
BRI (A A el 1 e A
gerad AT ST 1 g7 9—10 "GN
A fr g ag g T A
Fag F1  faen  famre g At
FUAAA T FHHET Ig 95T T A
@ | gF @1 whw & faat ¥ Fd
3, 793 § AR arh i @ A 0
983 § a8 FA1F % 1937 F gATA
F % o FHG § o= gl § a9
g TP AR TG W FIF
AW TET, FEY G SHIRTRT FT el
AqA § ors 99 q¥q  Haw Fgt 49
™ g ? IEE oMy A fHer 9
FATET T G HIYHT A § TAS FT
RIS CEE S 0 GRS 1]
F Fw AWH g AFT IT awg
oIIHT  qrEd G A, wivd ag o,
mfad oo G T grg @y, S9
AT FTFCEF 1947 H
fegeam AR wifdeE #1 g
Ffear | e ag T 99 wwI W
qI9F GET FW Y, G99 FH AV
A gma fAw s w & fF
T FGI A WEEEEFAT  AG, 99
areer Fifer M T gg FEm g
TS A1E AT T &9 qiieqi 1 faer s¢
F a8 AEAA! T FTAT 8 ITHI TG
T qaar Afed f@amw wTaw
Haw o IF  HHl T Aar a9,

FH N FETRCFE AT FT A AGT

gl AR gRAIFRa 2% 1947
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[ it frdwar awt ]

FAa qATH T IT TS A9 AT
AMragaw gggw 5 o ow
& g F1 U A@EY §  Agr grar
R Iq H, WA ¥, wAF WA
¥ AAF T § 1 OF &1 & F1 feqar
Y, uFar 1 Ig 7A@ @ Qv
fafraa &7 & wi9w F1 IaF1 AT
affr seFamaangssg fwd
FrAr ST 2 AT S ART F T A
#2d ¥ f wifa  faarger dfagsa
qE ANEM 3§ T R 5St
qrEf zas 29 F arg o afgdew
qFA 7 90 FT 39 U a1 39 9
% fat 51 dfagdss w0 amg 37 737

ST AN T ;0 1937 H AT
FOT WMET A FOWA TEHAC
Fag  F 7E FATE 9 7

= fawat w1 weTena S |l

Tg @) QT e & dfew few sy
#gd g & wrgE &7 Fqar, ser
gat frar g fam )

= faom wwt : L AT A A
¥ T FEAT FATE P OqAN &
TEfE R AT R aTJ I FAAR
FY FAAT Y, IT7 WA T TR
framm St v & =3 FANRT @R
g ag i aww orar fF sewt Ew
§ a1 MY AT FAr g w4
Iy FAE & FTA g 98 AT
gagal ¢ fr fo@ wa@ e 9a®
AR am 337 AfFr At ag g &
9 A1 A E § 99§ TgA
FT qg WA JIA, HAAT AL, TF A ¥
fid frd @mr g @ ¥ ag wad
faat & wgar 9rgar g1 ag a@ qt
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fafesrr &1 o gfgam & <AEt
EWIT FHY &, 98 @ AqIq BT
F g @ &, "qar afasg 0
34 |

T AT 9gd & fropidw v o
forg whIT g+, @1 qrat A faw
ST 98 A1 JAT THTT 7T <A arar
R RO UE A RAU I Gl e L E
T gar frwadr or @ g AR W
@ qAT FT A QA AFFAU AT F6T
FFT, THOAT ST TR JV FOTHA JIN
IEr @Y g | gAR IFRT § g
e wdr s A gifeRr waR
fgsr Y % grg & a9y freem @ Qb
SR FIC Y AF aF uF TF 39, TF
A FC, A AL FL, AT F1 AT f2a7 |
TH Y IAFT WA G EE ) e @y
w07 fag 1 gWITR AT =0 WIEHT
i war w1 zeaar for 7 SR
agt aF Fgi % § W & g qEw
wEt T AT WY 7T Tl AT S HT
TR F@T |

(Interruptions)

st e AT a=nene s Sl
HIer ISt T FEATFSAT G| gH
T dd q1 qRIA wmEr g, 17
AT qT TAGHY EY |

st faderw 3at : & sfwmw, gl A
T ATAAT FT @ 91 fF o 7Y
ag =qd &7 9%g BT I ATE | 9
T A AE AT AR W qE I
WITad &7 ATGA AT AGY AT THal
R 99 98 WTET FT 71g O a7 al
THTAT B F40 w7 § g A 51
7d} & o R ag @™ = o, A e
AN FT IgT WAT §1 a%arT g |
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A=l & T AN T TAE Y R
g gMET F Y ¥ A gy Ted
F1 avw ¥ faar a7 &, § moaw quder
WE

DR. (MRS.) MANGLADEVI TALWAR
(Rajasthan): Sir, a very long debate has
taken place on the present Resolution.
Therefore, I move. ...

Shri G, MURAHARI (Uttar Pradesh):
We have given certain names.

DR. (MRS.) MANGLADEVI TALWAR:
. that the question may now be put.

(Interruptions)

SHRI V. M. CHORDIA: She can
move, we can oppose and you can sup-
port us.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): 1 think we have had
a long discussion on this. Each party has
taken part in this.
= framawe gey@TsEy SyRfyaT
TR A4 HEE FT AT § | oA &
weva fagia 3@ & fafkeg & o< gt
feafa § 99 #1 =) TRt HAATEaE

g

=Y MAAE AT ;W AT 39 9 I
FAY Fr ¥ AT FW AT F@ & |
FFT AT AT |
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A1 framsaTe Ao wfyan
T & T FO I F Ay ag &
SHRI P. C. MITRA (Bihar): Under

the rule, if a closure is moved, the Chair
has to take the opinion of the House.

ot faerraTT oo Svfyan:
# o7 Tz 3@ A1 w1 IEW fF Fude
TRATHFIZT a7 gISW & AfAg+
SR F Ay B A W@ ) A
HEIRAT 7 w7 Y& 3w fad v
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& fF & oot ¥ i 0@ o AT ==
Qo FomagF I wA
YA R AT § ([nterruption) w1
7 § Jy @& § wOw F T
ger & | AfeT gw & W
wiywe § §9 9, a8 @ 95 qF |
WA fEawm g v @ & af=
A T Tm A g fFm A oA
gaq ¥ faw-fow geet owr AR
WA F g fawar =y o
g A 1y § fv amror: §9 i
TRET AN g|T 8 dr 9§ F
figfr aig w0 wEr &1 W
q 0 w05 fegd T @A g Fs
WA a9 WIR-ATHT 9¢ 9% B,
FE AT HAT  FT IR &
g | wre ma g-ae . Aifas
qTq & SAFT FUT AQT § | WA &
ARAT Tl AEIEET ¥ NTEAT F
fF a2 o199 T=E 9w ¥ A | AN
AT TF ar & geT & g §
WTEAT &7 fF S7 3 Jeqmd #1 TF1T
A FX | T O N e faww @ g
TR wSTa & fagiat o sy ST
qAT §, EETO WTENTH &7 WO
F AT § | FET WA AT
qAAT wEEr AgEdT &1 § W (A
g 9rgh € % 97 &1 @@ A
#feT a8 TETT 9T F gETd ¥ wW
TURTE G §, AR FW ¥ FW W
T & AR F qT AR TR &,
qax  WgRd, g A AR g

=t g feme gang fag : q@AT
STHHATERET S, AT TAT FT I T4T
FATE & & S TAT FT F{FCT T
qUEAT § | FT TAYE AR AW K
feaat #1 forad 39 e o oA &
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[ == fesntT wae Tag)

M gar ¥ fag wdw gesfy
F a3 A (oI & | FAR A
FEr AT §

‘A TR, ISR TR q9 daar
oot fqqar gfeewor g, s 9 19 A
FG O GFAT §, 97 W A I

‘g g@ g A,
T & w3
T @@ & wfaw w9,
AT FE ar g3 1"

A9 S TG FEAT AT qZ Fgy AT
IED AT T HA A BT I

=t fammgaT e Sty
AT gAR HAT St S FFT ag g0
_ FZA |

ol frraww @ gw AW TH
g Sa% FIR /A & |

N oaw wme wwz fe; o=@
foar § s3m f& aeafawar =1 @
W g W) wiawm wewfy G
FT AT T AR AR FE & 9T
o FW FW, AWMAET FIRAT &
WaE ¥ AgRd g W g
A AW AEr @Y, T O% g
"I FT |

st o wrr werees WRfean:
THAQEF 5 A w7 s a9 A% S
femr s
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THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): We have been dis-
cussing the Resolution for the second day
and Members from all parties and of all
shades of opinion have already spoken.

SEVERAL HON. MEMBERS: No, no.

SHRI CHITTA BASU (West Bengal) ¥
have not yet spoken. Mr. Chandrasekha-
ran has not spoken yet.

ot farmerATe WA AT Qv -
g aifeqr q1 osft T ¥ |
&

A T AT 0 W9 gl
Fo Yo fa7sT 7 M =T FT I X
I 7g 27 & ar g9 Arae o difew
g st TR

SHRI D. L. SEN GUPTA (West

| Bengal): Sir, different points of view have
| been sufficiently placed.
' the Opposition have to speak.

Now, we from
Just now,
we observe that the different parties have
placed their points of view.

SHRI CHITTA BASU: No.

SHRI D. L. SEN GUPTA: As tar as
the Congress is concerned, the Right Com-
munist Party is concerned and the
Jan Sangh is concerned, it is all right.
Now, nobody from these parties should
speak. We, who have not yet expressed
ourselves, should be allowed to speak. That
we have said. That is the point that vou
should know how the different persons and
parties feel about this Resolution.

SHRI KOTA PUNNAIAH (Andhra
Pradesh): It is very difficult for all Mem-
bers to express their opinions on all these
matters, We have had enough discussion
on this Resolution. It would be proper
and better that Mrs. Mangladevi Talwar’s
Resolution should come up.

SHRI BHUPESH GUPTA: Either we
‘ go by agreement or we continue this. She
| may move the Resolution. After ten
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minutes, I can say that enough discussion
has taken place. It is a matter of opinion.
Therefore, let this go on for a while—we
are also interested in that—till 4.45. We
are all sympathetic. Here there will not
be any reply. Therefore, that time can be
wtilised for moving that Resolution. We
are quite prepared.

(Interruptions.)

SHRI CHITTA BASU: There is an
amendment in my name and so far I have
not been given the chance of explaiming
my point of view with regard to this Reso
lution and my amendment. How can you
pass over me?

f

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA) : I think Shri
Chitta Basu has given notice of an

amendment. So, [ think at least he can
speak, if the House agrees.

SHRI CHITTA BASU: It is not a
question of agreeing or not. I have 2ot
the right to explain my amendment.

SHRI BHUPESH GUPTA : Unless by
a Resolution the House changes the busi-

ness, the House will tolerate. Let Mr.
Chitta Basu speak. We shall make it
possible for the hon. lady Member to

move her Resolution
You will move it.

.. (Interruptions.)

SHRI G. H. VALIMOHMED MOMIN:
The motion is to be put before the House.

SHRI B. K. P. SINHA: May I suggest
a compromise that the Resolution may be
taken up latest by 4.45? Let us have this
compromise.

SHRI BHUPESH GUPTA : You want
to put it to vote? Somehow or other it
gets talked out. Sir, my position is quite
clear. We need not quarrel in this ma-
tter., T would like the other Resolution
of the hon'ble lady Member to come be-
cause on that Resolution she may have
her point of view and we have our point
of view.

B .
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SHRI G. H. VALIMOHMED MOMIN :
There are speakers on this side also. Let
there be no discrimination,

THE VICE-CHAIRMAN (SHRI KAM-
NIWAS MIRDHA): I think we can go
on with this Resolution till 4-45  after
which we will take up the other Resolu~
tion.

SHRI G. H. VALINOCHMED MOMIN :
What about her motion, Sir?

SHRI CHITTA BASU : The motion was
not allowed. ‘

DR. (MRS)) MANGLADEVI TAL-
WAR : Sir, since I will be allowed to-
move my motion today at 4-45 par, T
agree with the arrangement.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Mr. Chiita Basu.

SHRI CHITTA BASU : Mr. Vice-Chair-
man, I rise to support the Resolution
standing in the name of my hon. friend,
Mr. Bhadram. While supporting this
Resolution 1 have also moved an amend-
ment in order to give it a much more con-
crete shape so that the Government may
act upon the Resolution, if passed. I do
not read out the amendment as such.

Sir, you know that after the last gen:-
ral election there has been a phenomenal
change in the intra-spectrum of Indian
politics in many States. Non-Congress
Governments have been brought into be-
ing while at the Centre the Congress has
been in power. Apart from any other
factor today, this very single factor ne-
cessitates the reappraisal of Centre-Scate
relationship and the re-assessment of the
relationship between the States and the
Centre on the basis of the ncw condition
that has been brought about. 3ir, in
tais 1espect two vital aspects of the Cen-
tre-State relations are to be dwelt upon.
The first is the office of the Governor, its
role, its function, its power, its loyalty
and the Constitutional obligations
the Governgrs of the Statey are to diy-

" 4 o < . [
KATIIILIEA Y- B AL At Y e

tnat ~

-



2835 Re safeguards against
weakening of Parliamentary

[SHR1 CHITTA Basu]

charge. And another point is ihe finan-
cial relation between the States and the
Centre.

Sir, as far as I am concerned, I do not
dwell uvpon the particular aspect of tie
Cenire-State relation which is connected,
more or less, with the office of the Gover
nor because this great House ha: had an
opportunity of discussing the matter in
this perspective. Something has happened
throughout the cauntry, particularly in West
Bengal, Bihar, Uttar Pradesh, Haryana etc.
That being so, the Ceatre-State relations
have been adequately discussed in this
House and I do not like to discuss this as-
pect of the problem herc in this House to-
day. I will more or less limit myself to
that particular aspect which relates to the
financial relation, beiween the Centre and
the States, and in erriving at any definite
conclusion in this matter I would like the
House to bear in mind the particular char-
acteristics, the particular peculiarities of the
Constitution of our country that we have
today. I think it will be noted by all that
our Constitution, which ‘s a written cne,
has got elaborate provisions about many
problems of the country, and what I feel
is that in the Constitution there are uni-
tary trends largely pronounced and ajso
the federal spirit embedded in it. It is a
debatable point whether there should be
the unitary system or a federal system.
Without entering into that debate. I am
to say that the present Constitution as it
is today has unitary trcends and also certain
federal spirit embedded. Let there be a
‘harmonious blending between this unitary
trend and also the federal concept. But
to my horror and dismay that federal spirit
of our Constitution is being thrown away;
the Constitution is being 1obbed of that
spirit, and the power that be at the Centre
is taking certain steps which instead of re-
taining the federal character of the Consti-
tution is becoming more and more unitary
in its functioning. That being the caose,
naturally the Centre-State relations are gra-
dually becoming strained which will ulti-
mately bring the ruination of the parlia-
‘mentary institution that we have got in
our country today.

Sir; T feel that in our Constitution there
are certain provisions which particularly
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discuss the financial relations of the Cen-
tre and the States. They are given in
articles 268, 270, 272, 269, 275 and 282
of the Constitution. And in this matter
I can show you with enough figures at
my disposal that many States now sy
that their State economy cannot be run
in a proper way unless the Central Govern-
ment comes out with much more finan-
cial aid, and in the whole matter, I am
constrained to say, the financial assistan-
ce of the Centre has all along been just
adjusting the budgetary need of the States
or helping in certain ways to finance the
developmental plans of the States, In
that respect some discretionary grants and
loans are given. I am constrained to give
you certain figures which will show the
large amounts of money which are in-
volved in the matter of transfer of Central
resources to the States. I quote from the
Memorandum on the Central Budget of
the current year. In this it will be found
that Union taxes and duties come to Rs.
370 crores, 23 per cent. of the total ear-
nings. Statutory grants comes to Rs. 149
crores, that is, 9 per cent. Other grants
are 18 per cent. and loans etc, are 50 per
cent. That being the case, it will be quite
evident that for the States’ finances a large
amount comes from the Central Govern-
ment either by way of loans or by assis-
tance. But these loans and assistance are
simply on the basis of discretion, and this
discretion is exercised sometimes on poli-
tical consideration.

If you permit me to say something, to
quote certain opinions given by certain
State Governments, I will quote the opinion
given by the Governor of the Madras
State.

In Madras State, in the last Budget
Session, the Governor said. “It is the firm
view of my Government™—that is Madras
Government—*that in the light of the
experience in the last 15 years
a  high level review of the
provisions of the Constitution dealing with
the delimitation of the resources and
powers as between the Centre and the State
is essential.” And if I am allowed to quote
the opinion of the West Bengal Govern-
ment, it will be astonishing to see what
grievances the West Bengal Government
has got against the Centre with ro-
gard to financial assistance. 1 will not read
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out the whole portion I will only quote a
certain portion where 1t has been said “It
will appear that West Bengal has got only
Rs 35 crores for her special needs over
and above what 1s admissible to her on
population basis, whereas Andhra Pradesh
bas got Rs 77 «crores, Gujarat Rs. 47
crores, Madhya Pradesh Rs 102 crores,
Madras Rs 60 crores, Mysore Rs 87
crores, Pumab Rs. 68 crores, Rajasthan
Rs 105 crores and U. P Rs 86 crores,
over and above what is admussible to these
States on population basis ”  Sir heremn hes
the case Rightly or wrongly certain States
feel that in the matter of financial assis-
tance, justice has not been done to those
particular States. I am 1n possession of
the opmions of various State Govern-
ments, but my approach 1s not a parochial
.approach, 1t 18 not a regional approach.
¥ want simply to highlight the problem
and say that there are certain States
which  will be perfectly competent to
raise this question, And this question has
not been raised only by the State Govern-
ments alone. This opimion was expressed
even by the Finance Commussion itself If
I am allowed to quote from one of the
reports of the Finance Commission, you
will find that they are also in favour of
having some re-assessment and re-apprai-
sal of the allocation of Central assistance
Dr. P V Rajamannar says in his report
of the Fourth Finance Commission “After
fifteen years of working of the provisions
of the Constitution during which period
four Finance Commissions have been
appointed, I think the time is ripe to have
a review of the Union Stat: financial re-
lationship, particularly in view of the setting
up of a Planning Commission”

Sir without indulging in any further
Juotations, what I want to bring home
here 1s this, that the situation is such not
only on the question of political issues,
but also on the question of financial allo-
cation that there should be a re appramal
and re assessment in these relations bet-
ween the Centre and the State And that
can only be done if the Government 1s
pleased to think that there should be a
complett’ re-assessment, a complete re-
consider stion, of the relevant provisions
of the (‘onstitution dealing with the
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Centre-State relationship, and for that

purpose, under article 263 of the Consti-
tution, there 's a provision that the Presi-
dent may appomt such an inter-State
Council 1n order to discuss and recom-
mend a method by which the Centre State
relationship can be improved On that
Iine, I move this amendment and I think
the House will do well 1f 1t considers it
and accepts 1t

SHRI D, L. SEN GUPTA: Mr. Vice-
Chairrman, 1 will first read out the Resolu-
tion for the pupose of developing my
argument wm support of 1t. “This House
is of opimnion that the Umon Government
should ensure by statutory provisions that
its authority and power are not liable to
be used for weekemung and undermining
in any manner the well established ways
of Parhamentary democracy or the auto-
nomy of States” Mr Vice Chairman; Sir,
there are two parts 1n this Resolution. The
first part 1s that there should be statutory
provisions To that one may say “Ihere
should be no statutory provisions, we should
g0 on merrily as we are doing now” I
can understand that opposition But I
believe that there 1s none in this House
who can refuse to agree to the second part
of this Resolution The second part of the
Resolution is that the “Central Govern-
ment’s authority and power are not hable
to be used for weakenmg and undermiming
in any manner the well established ways
of Parliamentary Jdemocracy or the auto-
nomy of States™ Is there anybody even
on the Congress side who can get up and
say “Yes, the Central Government s here
to weaken Parliamentary democracy or the
autonomy of the States?™” I believe that
8o far as this part 1s concerned, they
would also support the  Resolution If
they say that they are opposed to it, then
they have got to say “We support dictators
ship” Unless there is anybody here to
support dictatorship and oppose democracy
everybody has {o agree to the second part
of the Resolution Unfortunately the real
meaning of this Resolution has not  been
prooerly understood, considered ot highe
lighted So T appeal to the Members of the
House that if we believe 1n democracy, we
should support this part of the Resolutiom
and also the other part, namely, that there
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should be statutory provisions to ensure
what we all believe the Central Govern-
ment should not do. If we do not have
statutory provisions, where does 1t lead
us? Mr Vice-Chawrman, Sir, on the 14th
of November, 1967, before the West
Bengal Government headed by Ajoy
Mukherjee was dismissed, 1 1ssued a state-
ment which was circulated by P.TI and
published 1n all tne regional papers at least,
1 warned the Governor agamnst dismissing
the Minstry on the basis of an advice
gitven by the Law Mustry ot the Govern-
ment of India. 1 sard in advance, seven-
days before he disnussed the Ministry,
that he would be responsible for a Con-
stitutional crists Mr. Vice-Chairman, we
had a Constitutional cnsis and to-day we
are having President’s rule mm the State
of West Bengal. What for? Because the
Governor d&id not heed my warmng, be-
cause the Centre advised him to dismiss
the Ajoy Mukherjee Ministry. FHeavens
would not have fallen if the Governor had
waited till the 18th of December. Mr.
Ajoy Mukherjee said that because of
procurement, they could not «call the
session earlier and that they should wait
till the 18th of December. If the Governor
had waited, then there would not have
been a ruling of this nature by the
Speaker, defection by Sankardas Banerjee
and Ashutosh Ghosh and ultimately the
collapse of the Government elected by
the people Mr Vice Chairrman this 1» not
the only instance. The Rajasthan instance
is there. It was just the reverse there.
Here the Governor felt satisfied subjecti-
vely, without waiting for the mandate of
the House and dismissed the Government
In Rajasthan every man was shown to the
President but the Governor was not satis-
fied. See the difference. In one State,
there was Congress Government. In the
other, it was a non-Congress Government.
If this thing persists, in this way, the States
will not have any respect for the Central
Government which is necessary. It is
imperative to keep India together, to
maintain the unity of the country. Other-
wise, you will be responsible for the des-
truction of the unity of India and raising
fissiparous tendencies in the different
States, leading them to claim more and
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more power for the States and sometimes
lead ng them to say “We should be separat-
ed from the Centre,” and encouraging
separatist tendencies. So I am giving a
warmng to the Congress Members that
unless this Resolution 13 passed, unless
things are done according to the spirit of
this Resolution, 1t will be a danger of
which we should take full note 1n advance.

SHRI P. C. MITRA. Mr. Vice-Chair-
man, the Resolution has been drafied n
such a way that nobody can apparently
object to some portion of it. As for ns-
tance “its authority and powcr are mot
hable, to be used for wenkerning and
undermining 1n any manner the well
established ways of Parliamentary Demo-
cracy or autonomy of States.” None of
us would hke to weaken Parhamentaty
democracy or autonomy of States. But
what 18 the urderlying object of briaging
forward this Resolution? lhis indicates
that probably the Union Government 18
interfering 1n the well e<tablished v avs of
parliamentary demociecy or the auicnomy
of the States Under the Constitution there
1s a statutory provision about the Centre-
State relations So we cannot support this
Resolution as it has been drafted I think
no valild argument has been put forward
by any Member to show that the Union
Government took any step to weaken and
undermine the well-established way< of
parliamentary democracy or the autonomy
of the States as envisaged in the Constitu
tion Rather I must submit that thz Centre
was a silent onlooker of complete erosion
of law and order and the provisions of the
Constitution in some of the non-Congress
States during the last ten months. I can
give many instances When the Naxalbari
happenings took place, the Centre did
not interfere, The then Chizf Minister
of West Bengal came here and took
certain powers from the Home Minstry
so that he could seize the weapnns from
some of the persons who were violating
the law

Besides that, who started these defec-
tions? (Interruptions). After the general
elections they tried to lure certain Con-

gress Members who could never aspir: to
be Ministers and Chief Ministers and
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they knew that if they remamed 1n the
. Congress they would never become Chief
Ministers. So they lured them  Now
with what cheek they say that the Cou-
gress has started the defections? In four
States they made Congress defe.tors as
_Chief Minsters Inudentally I may State
that 1t has been observed that often parents
ignore or tolerate mischiews or unjust de
mands of a naughty child Such children
always think as of right they must gct big
ger and more bigger sweets and when those
sweets are demed or taken away lrom them
legitimately, they start crying and howl
mmg like anything The same atuitude s
shown by these people when de*ectors,
startod from thewr ranks, then began how-
hing as if the Constitution has been eroded
In the case of West Bengal I would just
lLike to quote what Shri Ajoy Mukhuljee
had said on October 2 (Interruption)
He made draft of a letter which has 2 be
sent to the Governor That letter 1s dated
October 2 1967  (Interruptions)

SHRI D L SEN GUPTA. Sir, Shri
Ajoy Mukerp 15 not a Member of the
House He cannot read 1t

SHRI P C MITRA It is not an

wnauthorised pamphlet which T am read-
mg It has got pubhaty 1n ‘Current’.
(Interruptions) You must have the
patience to listen You want only bou-
quets, you must also be ready to ret ~ome

brickbets (Interruptions) It has been
<learly stated here as follows
“But after the election, the verdict

of the people was clearly 1n favour of
the formation of a Umted Front Gov-
ernment to serve the people In accor-
dance with this verdict, these 14 parties
formed the Umted Front Some of
these parties have more or loss the
same 1deologies and objectives, while
othars have different objectives ™

i (Interruptions)

Shr1  Ajoy
Writes

Muzherjee, continuing,
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“But still they formed the United
Front Government in the hope of

working together in the service of the
State on the basis of an 18-Point Pro-
gramme However, after worxing to-
gether for the last six or seven months,
1t 18 becoming clear that they carnot
work together, chiefly because of the
Left Commumst Party and 1> alles.
From thewr professions and themr
action, 1t is obvious that they have no
faith 1n Parliamentary democracy and
they are exploiting their positton 1n
the Ministry and in the Legislature
only to further the interest» ot ther
own partites For this they do not
hesitate to commut assanlts on  the
workers of other parties, coercion and
even arson”

Is 1t not a fact that the PSP and the
SSP had raised a hue and cry about the
assaults made and murders commitied of
their partymen? Then 1t says.

“A  basis prnnciple of parliamentary
democracy is joint responsibility of the
Cabinet, 1n other words a Mimstry
has to take full responsibiity for
Cabinet decisions But it has been
noted that the Left Communist Party
does not hesitate to  disown responsi-
bility even for decisions unammously
reached with full support of their ows
Ministries ”

Further 1t says, 1f they get power,

“Thousands ard thousands of houses,
schools temples mosques and churches

will be burnt to ashes and lakhs of
reople will be killed many will lose
their parents, their chidren, their
husbands and wives

Within the CPM (Communist
Party, Marxist), again an Ultra-Left
group has emerged, which 1s openly

supporting China, shouting slogans like
‘Mao Tse tung Zindabad’, Mao Tse-
tung Lal Salaam’

(Interrupnions)
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THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Please resume your
seat, Mr, Mitra.

SHRI P. C. MITRA: Sir, they said many
things about Bihar. It is unfortunate that

 Mr. Kaul referred to it as impropriety of

the Governor in nominating Mr. B. P.

_Mandal in the Council . . .

(Interruptiors)

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Please resume your
_seat, Mr. Mitra.

SHR1 P. C. MITRA: Now Mr, B. P.
Mandal was in the United Front Ministry
for about six months as an S.S.P. mem-
ber though he was an M.P. Nobody
Jsaised any question about that.

{Interruption)
THE VICE-CHAIRMAN: (SHRI1
RAM NIWAS MIRDHA): We have

decided to go on with this only till 4.45
p.M. and we have already exceeded by
a few minutes,

SHRI G. MURAHARI : Our Party has
not spoken on this, I would request you
to call Mr. Chandrasekharan and he will
finish before five.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Mr. Mitra can speak
for two more minutes and after that Mr.
Chandrasekharan will speak.

SHRI P, C. MITRA: What happened
in Bihar? They only castigated fow
Governors but did not castigate Mr.
Ananthasayanam Ayyangar who was a
former Governor of Bihar and who knew
that the Mahamaya Ministry in Bihar
had no majority in the Assembly for
months but he did not even advise the then
Chief Minister to call the Assemb.y to
test his strength. So they did not say a
single word about him because that served
their purpose but they objected to Mr.
Kanungos action. Mr. Kanungo acted very
constitutionally and nobody can take any
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exception to it. So long as there is a sons-
tuutional provision that the leader of a
patty or parties who commands a majority
in the Assembly is to be called to form
Ministry, how could he refuse to ask Shri
Satish Prasad Siagh to form his Ministey?
How could he refuse to accept the advice
of the then Chief Minister not only the
Chief Minister but the then Cabinet head-
ed by Mr. Singh, to nominate Mr. Mandal
as & member of the council? How could
he refuse to call Mr. Mandal to ferm a
Ministry, on the resignation of Mr. Singh
when Congress Dal alliance had elected
him as their leader as, under the Consti-
tution, the leader of the majority party
spodd e talied? S0 Te hud fo ot Wit
Mandal to form a perfectly constitutional
Ministry. So long as this Constitution
is there, you cannot say that he actad in
any way unconstitutionally.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : Anybody wanting
to speak?

SHRI K. CHANDRASEKHARAN
(Kerala): No. Sir, I will forego....

THE VICE-CHAIRMAN (SHRI RAM

NIWAS MIRDHA)) : We have now
some amendments before us. !
SHRI BHUPESH GUPTA : No voting.

It should be held over and let the other
thing come Dbecause first of all we
would like to say that one group has mot
been represented, the S.S.P. which is an
important group and they are cntitled to
have fifteen minutes.

SHRI K. CHANDRASEKHARAN :
It is not a question of my not wanting to-
speak but T do not want to speak for
five minutes only.

SHRI BHUPESH GUPTA: Hon.
Members opposite felt that we should
accommodate Dr. Talwar and although
we disagree with her Resolwtion, out of
courtesy we said we would accommadate.
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Let this Resolution be held over and let
her move her Resolution. Later we will
revert to this. You can do that. You
had the discretionary power. We arc
not insisting on the vote. That is the best
way. Alternately he should be allowed
to speak for fifteen minutes. He can
speak for seven minutes now and later
he can have another eight minutes, which-
ever way you like.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Fifteen minute’s
time is the maximum time for which an
hon. Member ..n speak and normally, if
it is the maximum limit, onc can speak in
5 or 10 minutes. We can even sit five
minuteg longer.

SHRI BHUPESH GUPTA : We do not
sit longer.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): If you do not want
to accommodate your colleague....

SHRI BHUPESH GUPTA: There i3 no
rule that the vote must -be taken. We
held over and after Dr, Talwar has her
full say on her Resolution, if we have
time, on the next mnon-official day we
shalt revert to this otherwise this will
lapse. We are ready for it. The accom-
modation should be mutual.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): We will vote on
the amendment before we take up the
next Resolution. We want to dispose of
this Resolution now and then take up the
next Resolution.

SHRI G. MURAHARTI:
speak on the amendment.

Then we will

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : The House dccided
that we would have discussion only up to
4.45. There was a closure motion be-
fore the House . .

SHRI BHUPESH GUPTA: No closure
motion,
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THE VICE-CHAIRMAN (SHRI KAM
NIWAS MIRDHA): There was a inotiort
before the House.

SHRI BHUPESH GUPTA: There is
none. If anybody moves it, let it be
debated. -

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): I think the under-
standing was this.

SHRI VIDYA CHARAN SHUKLA :
Mr. Vice-Chairman, you took the sense
of the House and the general agreement
among the Members was that the debate
on the present Resoultion will conclude
at 4.45 and after that the other Member,
Dr. Talwar will be allowed to wmove her
Resolution and even Mr. Gupta signified
his consent to that. As far as this parti-
cular Resolution is concerned, it should
be treated as talked out. There is no
need for taking a vote on it,

SHRI BHUPESH GUPTA: We agree.
4 i

SHRI VIDYA CHARAN SHUKLA:
But if the rules provide—as far as I am
concerned, I do not object to its being
talked out—that a vote has to be taken, the
vou or I cannot help it. If the House
wants it to be talked out and if the rvles
do not prohibit that, I have no objection
but if the rules provide that a vote has
to be taken, then you or I cannot help.
We have to go according to the rules.

SHRI BHUPESH GUPTA: My friend
iy very accommodative and I appreciate
it Mr, Shukla has shown a great ges-
ture. He nods approvingly and 1T alro
nod approvingly but the difficulty is this.
The first difficulty is....

THE VICE-CHAIRMAN ($HRI RAM
NIWAS MIRDHA) : We have had plenty
of discussion on this. If you want to sit
beyond five O’ clock. ...

HON. MEMBERS: No,



2847 Re safeguards against
weakening of Parliamentary

SHRI BHUPESH GUPTA: We shall
800,

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRHDA): There is nothing to
see. If the House wants to sit after five,
then this can go on.

SHR{ BHUPESH GUPTA: You can
always, with the consent of the House,
extend the House till twelve in the night.
There i1s no contention about it. There
is no question....

THE VICE-CHAIRMAN (SHRI KAM
NIWAS MIRDHA): It is questioned
because the time is drawing nearer.

SHRI BHUPESH GUPTA: Mr. Shukla
has raised a very interesting point. He
says that he is agreeable to treat it as a
Resolution that is talked out. I fully
sympathise with him and I agree with him
because otherwise we would like to iccom-
modate Dr. Talwar’s Resolution desepite
the fact that we have got very great dis-
agreement over it. Now what are you
y..ng to do? You see the consequence.
Where is the rmle? Will you read it?

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Under which rule?

SHRI A. M. TARIQ (Jammu and
Kashmir): He is just marking time.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): There is no question
of marking time. I would request the
Member to say what his submission is
and under what rule he is doing it?

SHRI BHUPESH GUPTA: Under what
rule you are asking for it? Mr. Vice-
Chairman, it is in your dwcretion. You
5 p.M. have the right to change, you

have the right to make us sit

longer of course.  You are
right; T agree. Now the Government, now
the Treasury Benches are agreeable as you
have seen, and Mr. Shukla for once has
b een accommodating my frien

AU
LASEIRES
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(I{nterruptions.)

SHRI BHUPESH GUPTA: I own no
responsibility for its not coming. It is
now 5 O clock and the House canaot sit.

THE VICE-CHAIRMAN (SHRI RAM -

NIWAS MIRDHA): 1 have already said
that if the House desires we will have o
sit longer. Is the House prepard to it
longer? IR v

SHRI BHUPESH GUPTA: No.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Is it the wish of the

House that we should sit longer? Is it -

the wish of the House that today the
sitting be extended by fifteen Minutes?

SHRI BHUPESH GUPTA: No, accord- -

ing to my watch it is already past §
Oclock. It will be irregular to sit any
Ionger, and even if we sit, first will come
the amendments to this. The first am-
endment will be put a division taken.
Then the second amendment will be put
and a division taken. Then the third am-
endment will be put and a division taken,
and so on. Leaving aside all that, it
i3 already two minutes past five of the
clock and we cannot sit any longer today.
Therefore you adjourn the House,

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): The House has a
right to sit longer.

SHRI BHUPESH GUPTA: No, not on
a non-official day unless

SHRI MULKA GOVINDA REDDY :
After 5§ O'clock the Chair has no authori-
ty; it should have been done before 5
O'clock.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Is it the sense of the
House that we extend the sitting by fifteen

minntas?

PR
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SHRI BHUPESH GUPTA: No, no, we
eannot i,

SHRI MULKA GOVINDA REDDY
After 5 O'clock it is not proper to putit.

SHRI BHUPESH GUPTA: We should
adjourn now; the Resolution will be conti-
nued on the next day. Now we do not
want to sit. My submission is simply
this. On a non-official day non-official
business, under the rules and by conven-
tion, starts at 12 O’clock and ends at 3
O’clock; no more.

SHRI AKBAR ALI KHAN: We may
benefit by the experience of Mr. Kaul.

SHRI BHUPESH GUPTA: After that,
as you know, at 5§ O'clock Government
sometimes take up official business. There-
fore, after 5 O’clock only official business
you can take up, no non-official, private
Member’s Resolution, Now, if the Govern-
ment has any official business, we are ready
for it. Since they have none today you
cannot prolong the House any morve, If
you do, you will be acting against all rules.
The House should be adjourned now and
things carried over to the next non-
official day meant? For the business, and
we assure Shrimati Mangladevi Talwar that
next time we shall go out of the way to
accommodate her. What can we do? They
did not accept our proposal. Even Mr.
Shukla’s suggestion was not accepted. Are
we to blame. We cannot sit any more
Mr. Vice-Chairman, I formally submit; is
there any Government business before the
House? If there is no Government busi-
mess, why are you not adjourning the
House? Is it because it is a Congress
Member’s Resolut’ion? Why are you not
adjourning the House? The non-official
business day today is already over.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Have you finished
with your submissions? Please resume
your seat. Well, the position before the
‘House is this that a Closswe Motion was
moved. ...

=
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SHRI BHUPESH GUPTA: No, =e
Closure Motion; who moved #t?

-~ [

SHRI G, MURAHARI; Where s the
Motion? Nobody moved it ..

oW

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Let me finish, Please
listen. The hon. Member, Mr. Bhupesh
Gupta, was not here when this happened.

SHRI BHUPESH GUPTA: No, Mr.
Vice-Chairman; no Closure Motion. Where
is the Closure Motion? Who moved it?

THE VICE CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Will you please listen?
Please listen. Shrimati = Mangladevi
Talwar moved a motion for closure of the
debate at about 4 O’Clock after which
there was some discussion from both sides
of the House, and it was suggested that
she should bee allowed to introduce her
Resolution, and as a consensus it was
agreed that this should be allowed to be
done but that the debate on this Resolu-
tion should proceed till a certain hour,
and it was on that understanding that we
proceded on with the debate on this
Resolution. And now the assurance that
the House has given by agreeing to Shri-
mati Mangladevi Talwar introducing her
Resolution stands,

SHRI BHUPESH GUPTA: No, you
cannot do it that way. Now Mr. Vice-
Chairman, I invite your attention to the
ryles. Kindly see rule on ‘Closure’, rule
244. 'This is 244.01):

“At any time after a motion has been

made, any member may move, “That
the question be now put . . .7

Well, we never heard anybody say "“That

the question be now put®. It proceeds
further to say:
“ ..and unless it appears to the

Chairman that the motion is an abuse of
these rules or an infringement of the
right of reasonable debate, the Chairman
shall theh put the motion “Thet the
question be mow put”. . |

i
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{SHRI BHUPESH GUPTA]

Please look up the proceedings. You
mever put that motion *“That the question
be now put”. How do you say then that
it is a motion for closure? You never said
it, “That the question be now put”. Then,
putting 1t to the House you take the verdict
of the House on it. You have to take
opinion of the House by saying “Thase
who are in favour say ‘aye’; those, who
are against say ‘no’ and then, if the
voice is predominantly in favour, you
my, ‘The ayes have it; the ayes have it.”
You will have to say all this. Did you
do all that? No, nothing of the kind;
nothing of the kind you did. The same
rule further says in the proviso:

“Provided that the Chairman may
allow any member any right of reply
which he may have under these rules™

Therefore, in a Closure Motion there is
the right of reply. And the right of reply
arises only when there is a debate. You
did not allow even a chance for a debate
on the Closure Motion. Therefore, none
of the requirements in rule 244 had been
met. Now you are right when yoa say
that you went by consensus. But that is
no Closure Motion. Therefore Mgp. Vice-
Chairman, 1 beg of you, please do not
take cover under rule 244. If you say
that there was a consensus we say Wwe
agree there was consensus. But if that
consensus has not materialised despite my
efforts and the efforts of my esteemed
friend, Mr. Shukla, it is somebody else to
blame. Neither Mr, Shukla is to blame
for it, nor we are to blame for it. With
all that, Sir, now we are hungry and
tired. The day is over. Please adjourn
the House and let us all go. Otherwise,
everything you now do will go on record
in the proceedings. People will see what
you have done after 5 O'clock, will see
that you had cenducted private member’s
business. Therefore, I appeal to you to
adjourn the House. It is already time
and adjournment of the House for the
day is the only thing left.
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I moved the resolution for extenmon of,

time and 8o I have full right to ask what

happened to it Did it go unheard?
THE VICE-CHAIRMAN (SHRI RAM

NIWAS MIRDHA): I had taken. ...

SHRI RUUPESH GUPRTA, -
quarrel with them;
sarily angry with me.

. L do ook
they are unneces-

[l

", - %

SHRI VIDYA CHARAN SHUKIA :
The Chair should be allowed to speak.
When you are on your legs Sir, other
Members should not intervene. You
should be allowed to speak. You should
be allowed to speak when you are on your
legs.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Well, I think we
should proceed on with the votng on
this. The House has already agreed 1o
proceed with this and then...... (Inter-
ruptions),

SHRI BHUPESH GUPTA No, »o,
Mr. Vice-Chairman; we caunnot accept
that position. Despite all our sympathies
for Shrimati Mangladevi Talwar’s Resolu-
tion we cannot accept the stand you are
taking. We will not allow this position.
How can we? Do you expect ws 1o
violate the rules?

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): We ars not uolat-
ing any rules,

SHR] G. MURAHARI: It is now aftet
5 o'clock and we maust adjourn,

SHRI BHUPESH GUPTA: You know,
the other day Mr. Akbar Ali Khas
adjourned the House. So now adjours
the House.
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THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Well, I shall now
put amendment No. 1 to vote.

,-SHRI BHUPESH GUPTA: No, no, it
would be illegal; it is illegal; it is illegal;
it is illegal, and if you do, the FHouse
will have no confidence in the Vice-
Chairman because of his violation of the
rules, and I will have to move that the
House has no confidence in this Vice-
Chairman. You cannot have it that way.
You cannot have it against the ruies.
We have been arguing against such a
procedure. You have to show 21 prece-
dent for it. If you can show one instance
from these proceedings of fifteen years I
shall submit to you, I shall apologise to
you. If that is not so and still you adopt
this line. we will move a motion here
that we have no confidence in you.

SHRI VIDYA CHARAN SHUKLA:
Mr, Vice-Chairman, the House is master
of its own procedure. The House can
decide to sit even beyond 5 O’clock if it
is the pleasure of the House....

SHRI BHUPESH GUPTA: No.

SHRI VIDYA CHARAN SHUKLA:
...and if you decide, you should give a
clear ruling. My submission is that you
should give a clear ruling and then take
the House on according to your ruling,
and not mind the interruptions by other
Members.

SHRI A. M. TARIQ: Here is Mr.
Kaul who can enlighten us

SHRI BHUPESH GUPTA: You can-
not tell me under which rule you proceed
on, Please understand the position,

Sir,. .
SHRI BANKA BEHARY DAS
(Orissa) : Sir, May I

Y pr

SHRI A. M. TARIQ: Let us hear Mr.
Kaul.

SHRI BANKA BEHARY DAS:
but after I have made my -submission.
I will not take long. Last year it so
happened that I had a motion to be
moved and at 5 o'clock the Minister was
replying and though other Members wers
agrocable to sit beyond five and discues

Yes,
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my motion the Treasury Bench objected
to it and said that on a non-official day
the convention was that beyoad flve they
would not take up a non-official business,
Therefore, my motion did not, come up.
That being the case such a conventivm
had been established last year and my
humble request is that that convention
should not be broken now because of

some peoples convemence or inconvem-
ience. *

SHRI YASHODHA REDDY (Andhra
Pradesh): Mr. Vice-Chairman, Shri
Bhupesh Gupta is rightt Unless a
formal motion is put before the House,
the House cannot take up a closure motion’
But a gentleman's agreement was there
and that agreement has been broken.
Anyway, if the House is willing to allow
her to move her motion she can do so.
Otherwise it cannot be done. Neither &
formal motion was moved nor a Pormat
motion seconded.

. . 10

SHRI VIDYA CHARAN SHUKLA :
No seconding is necessary.

SHRI BHUPESH GUPTA: The Houss
can adopt a motion waiving that rulke and
then will agree to do it.

SHRIMATI YASHODA REDDY:
There was no formal closure motion. But
then we did have a gentleman's agree-
ment and everybody said that they woukl
sit and at 4.45 they would allow her to
move her motion. And then others were
allowed to speak, That is what happen-
ed. Now, in all fairpess let us not be
technical. If the House agrees let it
allow her to move her motion. Otherwise

if we are to go only by the rules we
cannot do it.

SHRI BHUPESH GUPTA: Only the
rules will obtain now. Suppose this
Resolution comes up fifteen days later

the heavens are not going to fall. Blame
us, 1£ you like but . . .

I [P 7
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AN HON. MEMBER: A Congress

Momber was speaking.
}
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: (Interruptions)

"SHRI G. MURAHARI: Actually Mr.
Ansari was wasting the time,

SHR1 BHUPESH GUPTA: We stncere-
Yy meant it and that is why we all re-
‘mined here. Unfortunately things took
a different turn. Blame us if you like.
‘Criticise us, but you cannot now take up
any other business except by a cesoluticn
of the House waiving the rule. In that
<ase that motion or resolution seecking to
waive the rule will be the subject-tnatter
of discussion. Of course, do it and we
.are prepared to sit up to 12 mid-night
even. But that also should have been
done before five o’clock. I am surprised
‘we are still continuing here. Many times
we have not been able to move resolu-
tions the same day. What is the harm
if we do not move that resolution tnday?

(Interruptions)

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Order, order. Dr,
Mangladevi Talwar wants to say some-

-thing.

SHRI BHUPESH GUPTA: We want
to hear Mr. Kaul,

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Yes, Mrs. Talwar.

DR. (MRS.) MANGLADEVI
TALWAR: It was, I think, unanimously
decided wupon or agreed—it was
a gentleman’s agreement—  that
‘hon. Members would sit and 1 would
be allowed to move my Resolution at
4.45 .M. or at 4.50 p.M,, it did not matter
whether 4.45 or 4,50 Mr. Vice-Chairman,
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that was decided and hon. Members om
both sides of the House had agreed,
But then they were speaking for the last
half-an-hour and over and if they had
not spoken so much, Mr. Vice-Chairman,
I would have been given five minutes for
moving my Resolution. I may now be al-
lowed to.... - -

SHRI BHUPESH GUPTA: Then in
future also we will do it. Why do you
want to take that responsibility?

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Let her finish.

DR, (MRS.)
TALWAR: Now the House has been
sitting for the last so many minutes,
for about fifteen minutes or so beyond
five. So I request you, Sir, to kindly,
permit me to move my Resolution. It
will not take more than a few minutes.

MANGLADEVI

SHRI BHUPESH GUPTA: But the
House has no business before it.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Hon. Members
themselves had agreed.

SHRI BHUPESH GUPTA: Many
agreements take place which do not
materialise. You can discuss it and ap-
portion blame. You may blame us.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : Mr. Gupta and others
said that the procedure followed in this
House is that a Resolution might not be
voted upon and Mrs, Talwar may be
allowed to move her Resclution. That
wag the position and you agreed to it
I ask . .

(Interruptions)

S
SHRI G. MURAHARI : Mr. Chandra-
sekharan should be allowed to speak. You
are going back on promise.
[P
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THE VICE-CHAIRMAN (SHRI I\ AM
NIWAS MIRDHA): No, I called Mr,
Chandrasekharan.

SHRI G, MURAHARI: Yes, but only
when there were 5 minutes left.

" THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): You should accom-
modate her for a few minutes. What do

you say, Mrs. Talwar? Why dont you .

speak?

SHRI BHUPESH GUPTA: No, no.
Today we cannot have it. We are prepa-
red to have it today provided on every
Friday the same thing is allowed and we
are allowed to move our Resolutions. If
your office agrees, let it be done. Any
way, an exception is being made now.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): No exception is
being made.

(Interruptions)

SHRI BHUPESH GUPTA: Sir, you
are confused, We never said that this
motion should not be voted on.

THE VICE-CHAIRMAN (SHRI RaM
NIWAS MIRDHA): I think you are
going back on the assurance.

SHRI BHUPESH GUPTA : The assu-
rance was not on voting. The assurance
was that she would be accommodated
and we do stand by that assurance, Let
us have it on the next non-official day,
That is what we say. She will be accom-
modated.

SHRI M. N. KAUL: Sir, as T under-
stand the position—I was not here at that
time—there was a upanimous decision or
a consensus in the House that the Reso-
lution which was under discussion should
be disposed of at 4.45 and after that the
hon. Member should be allowed to move
her Resolution. That was the agreement,
Actually what happened was—I was not
here at that time—at 4.45 this agreement
was not enforced. Nothing happened
at 4.45. So factually the result is that
at 4.45 what should have happened
according to that agreement, did not
happen. And then according to

b

of States ;
AN HON. MEMBER : A Congress .
Member was speaking. . o

SHRI M. N. KAUL: The third factor
is that the House was scheduled to sitt ¢
up to five oclock. But as a matter of w
fact we have gone on discussing beyond /
five. These are the facts which you have 1
to consider and say whether in thesc cir- ¥
cumstances that agreement can be enforceda*
without the House being further consult-'t
ed. ‘ 4 "

AN HON. MEMBER: No mocre neces-
sity for consultation,

SHRI BHUPESH GUPTA: That was
up to 5 oclock. Nothing more now.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA) : Please sit down.

SHRI BHUPESH GUPTA : You can~
waive the rule by a Resolution.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Please sit down.
Could I have my say? As I just now
stated, the position was that at 4.00 or
there abouts one hon. Member, Mrs,
Talwar, moved for closure. That closure
motion was not taken up. Instead, there
were some Members who participated in
the discussion giving their opinions, It
turned out that there wvas a consensus im
the House to debate this motion till 4.4%
and after that Mrs. Talwar would be
allowed to move her motion. But as it
turned out, that consensus did not work
out. Because even if the Members gave
their consent at that time they are not
going to stick to it at a later stage.
Whatever the reasons the consensus as it
is has failed and we revert to the position
as to whether Shrimati Talwar should be
allowed to move her Resolution or not.
It is no use going on debating like this.
We proceeded on the basis of a consen-
sus and if the consensus is sought te
be—I would not say torpedoed—denied
or if the consent of the various parties
were to be taken back from what was a
comsensus at that time T do not think
there is any use in proceeding with thid
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discussion. All procedures, whether by
way of consensus or whether they are
proceedings, can go on only if all the
parties in the House co-operate. 1 do
pot think we can decide this matter by
merely debating one way or another.
€onsensus is a matter of spint; it is a
matter of compromise and 1if one steps
out of it and says that we do not agree
and brings up the rules 1t means we
roevert to the position as it obtains under
the Rules of Procedure

I do not think \
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there is any idea in proceeding with this
discussion, I wish we had proceeded
according to consensus. Unfortunately I
have no choice but to adjourn the House to
meet on Monday at 11.00 A.M.

The House then adjourned at
twenty one minutes past five of
the clock till eleven of the clock
on Monday, the 4th March,
1968.
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